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GOVERNMENT OF INDIA.

LEGISLATIVE-DEPARTMEN'.

PROCEEDINGS OF THE COUNCIL.OF THE GOVERNOR GENRBAL OF INDIA,
ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THE PROVISIONS OF THE INDIAN COUNCILS ACTS, 1861 TO
1900 (24 & 25 VIOT., 0. 67,58 & 66 VIOT., 0.14, AND 8 EDW. VII, c. 4).

The Council met at [Government House, Calcutta, on Friday, the 22nd
March 1012.

PRESEBNT:

His Exccllency BARoN HARDINGE ¢F PENSHURST, P.C., 6.C.B., G.C.M.G., G.0.v.0.,
G.M.8.1., G.M.LE., Viceroy and Governor Goneral of India, presiding,

and 53 Members, of whom 46 wero Additional Members,

QUESTIONS AND ANSWERS.

The Hon’ble Sir Cecil Graham, on behalf of the Hon'ble Mr.
Armstrong, asked :

“ Will Government be pleased —

(1) To stato tho amount of the cash balances held in the Home Treasury
at the close of each month since March 1911 ?

(2) To state—

(a) how much of the balances weore invested, and
(3) in what form the investments were made ?

(8) To issue a statement monthly in future giving the amount of the cash
Falances held in the Ilomec Treasury at the closc of the preceding month and
the particulars asked for in question 2 ?

(4) To state which Banks in England have been approved for the purpose
of lodging with them Treasury money without requiring a deposit of securities
as cover for money o lodged ?

. (b) To state whether in view of the experiences of the year 1908, when the
balance of trade turned against India and nccessitated large drawings on the
Gold Standard Reserve, Government have considered it necessary to take
further measures for better securing the stability of the gold standard ?

( 627 )
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028 QUESTIONS AND ANSWERS.
[Sir Cecil Graham ; Sir Quy Flechwood Wilson.) [228D Mancm 1912.]

(6) To state whether by increasing the cash balanoces in the Home Treasury
it has been the infention to supplement the Gold Standard Reserve as a guar-
antce for the stability of Exchango ? -

(7) If the answer to question (8) is in the aflirmative, to state whethor tho
method of supplementing the Gold Standard Rcscrve by means of increased
cash balances in the Home 'Trcasury has been adopted as a substitute for the
method formorly intended as explained by the Hon'ble Sir James Meston in 1910
when he stated that he had every hope that the Seccretary of State would
supplement the Reserve if needed by gold borrowings P

(8) To state whether Government have considered that the maintenance of

very large cash balances in the Home Treasury constitutes a heavy burden on
the Indian tax-payer ?

(0) If the answer to question (6) is in the affirmative, to state whethoer
Govornment have considered that borrowing in gold to supplement the Gold
Btandard Reservo .to mcet adverse Exchange conditions when thoy arise would

be less expensive for Indian tax-payers than cash balances largely created from
revenue ?

(10) To staie whether the sum of about two inillions sterling derived from
the opium-revenue which was to be remitted to thoe Home Treasury during
the year 1910-11 for reduction of floating debt, as announced in the last Budget
Statement, has been applied in reducing the floating debt ?

(11) To state how much floating debt has been issued during tho current
financial year, and how much repaid ? :

(113 To state for what purpose floating debt was issued during the current
financial year ? '

(18) To state—

(a) the average rate of interest derived from the omployment of the

Home Treasury cash balances in the market and with Banks

during the current year to tho latest date for which the inform-

. ation: is available ;
(b) the average rate of interest at which India bills were floated during
current year ?” -
The Hon’ble Sir-Guy Fleetwood Wilson, with His Exccllency the
President’s permission, laid the following answers on the table :

(1) A statenient®iis laid on the table which gives the figurcs up to Docem-

ber 1911. It excludes sums held. in cash on behalf of the Gold Standard
" Reserve. : :

©(2) (a) and (3). ’l‘he balances at the end of Decembor last were invested as
follows :— '

(a) on loan to a.pi;roved borrowers on socurity, £10,6860,000,

_ (5) placed in doposit with approved banks, £3,716,000..

~ (8) The mggaétionitlmt-statements of the kind asked for should bo published
¢ monthly will requifo caroful consideration. Tho Goverument of India will con-
- sult the Secretary of Stale on the subject.

¥ B ';54) Deoposits hhve Boon madé from timo to time with tho following seven
! Banks:— ! :
London Ooi}mty';-._ and Wostminster, National Provincial Bank of
& , England, {Union of Lindon and Smith’s Bank, London Joint Stock
- Bank; London City and Midland Bank, Glyn, Mills, Currie and

s F

: Comipany, Barclay and Company. ,
S (52 The subject of tha Gold ‘Standard Reserve is one which receives conti-

]

nual attention from the G_?venime:it of India and tho Becretary of State in,
* Cotthieil, but the Secretdry of State’is of opinion that the experienco of the yoar;
271908, afforded, satisfactory cvidonco of the strength of tho Gold Btandard

: T - .
- Reserve as it 18' now regulatoed.

" #Pide Apponlix.
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[22nn Mavwcu 1912.) [ Sir Guy Fleetwood Wilsow; Alr. Gokhale; Mr.
P heeler.) :

(6) (7) Tho answer is in tho nogative. In this connoction tho Hon'ble
Membor’s attontion is invited to the rr:][ﬂies given in the Council in Simla on
tho™181h September last to his sccond question on the subjoct of the cash
halances hold in tho Home Treasury, in which the causes operating to swell the
balances in recent years wore fully explained.

(8) (9) The causes which, as explained in tho reply of tho 18th Septembor
last and clsewhere, havo rocently raised the total balance of the Governmnent of
India in England and in India to an unusually high figure, do not throw a
burden on the Indian taxpayer, noris such a burden thrown on him by
reason of the fact that, in course of meeting the convenicnee of trade, a con-
siderable portion of the balance has been tomporarily transforred to the llomo
Treasury. .

(10) The sum is to be applied to the discharge of the t-emporaﬂr debt of
the year 1012-18. Particulars of the temporary dobt to be dischargod in 1912-
13 are given in the Financial Statcment.

(11) No new floating debt was issuod during tho current year, although
£43 millions of bills wore rencwed. The amount vepaid was £} million,

(12) As explained above, there was no issuc of floating debt during the
current year,

uSI:.?») (@). The approximate average rate of interest for the year ending 81st
March 1912 on loans to approved borrowers on security is caleulated to be 2:60,
and on deposits with approved banks, 243 per cent. per annum.

(8) The average rate of interest on India Bills renewod during the current
year is 2'97 por cent. per annum.”

The Hon’ble Mr. Gokhale asked :

2. “Will the Govornment bo 1pltm.st:.tl to statc what steps, if any, have been
taken during the ycar to provide the country with a systom of independent
audit, in regard to which the Hon’ble the Finance Member asked last year
¢ for time to mature proposals ' *’?

The Hon'ble Sir Guy Fleetwood Wilson replied :

“The whole question has been thoroughly examined in consultation with
the Comptroller-General, and proposals are now being proparcd for submission
to the Secretary of State.” e

The Hon'ble Mr. Gokhale asked :

“ With reference to the statcment made by the Hon'blo tho Home Member
on 26th February last, in reply to my question about tho appointment of
ualified men outside the ranks of the 1’:1dmn Modical Service to sonior Clinical

fessorships in Medical Oolleges, namely, ‘it is because the best qualified
Professors Envc hitherto only bLeen found among the members of Indian
Medical Service that these posts till now bhave been filled from that service,’
will the Government be pleased to state what steps were taken by them to
agcortain if competent outsiders were availabler Are not appointinents to
Professorinl Chairs invariably advertised, beforo selections aro made, in the
United Kingdom? Will the Government statc if this praclico was ever
followed in the past in regard to Professorships in Indian Medical Colloges ? "

The Hon’ble Mr, Wheeler rcplicd :

“No OClinical Chairs in Government Medical Colleges have so {far heen
thrown open to candidates outside the ranks of the Indian Medical Service,
and no outside candidates have accordingly been hitherto invited to apply.

* Government havo no information as lo tho practice followed in tho Tuited
Kingdom in filling Profossorial Chairs, and in any case the conditions there
prevailing are not identical with those in this country. Recently candidates



630 QUESTIONS AND ANSWERS. |
[Lr. Whecler; Mr. Gokhale; Pandit Madan [228p Mancn 1912.]

Mohan Malaviya ; My. Mudholkar ; Sir Ilar-
court Butler.)

were invited by advertisemont for tho Chair of Anatomy in tho Modical Golleﬁia,
Calcutta, and a similar procedure is now being followed with respeet to the
.Chair of Physics in the same institution.”

The Hon’ble Mr. Gokhale: ¢ Will Government make inquiries about
the practice in the United Kingdom "

The Hon’ble Mr, Wheeler: “Should occasion ariso, they will doubtless
do so0.”

The Hon’ble Pandit Madan Mohan Malaviya asked :

“ (¢) Has the attention of Government been drawn to tho recommendation
of tho Public Service Commission of 1886 that in the High Courts of Calcutta,
Madras and Bombay the numbor of Judges sclected from the judicial branch
of the Provincial Bervice or from advocates and pleaders of the High Courts
should be increased ?

“(b) Will thie Government be pleased to state if any member of tho Pro-
vincial Givil Bervice has been appointed a Judge of the High Court at Calcutta
since the recommendation above referred to was inade P

“,(c) If no one has been appointed, does tho Government propose to tako
into consideration the claims of the members of the Ben rovincial Civil
Sorvice when the next vacancy has to bo filled up on the High Court Bonceh ?

The Hon’ble Mr. Wheeler replied :

“ (a) The Government of India are aware of the Public Service Com-
mission’s recommendation referred to by the Hon’ble Member.

(6) No member of the Provincial Service has yet been appointed to the
Calcutta High Court Bench, but advocates and pleaders have been froquently
seleoted.

(¢) The claims of all persons eligible for a.w)ointmont are considered on
the occurrence of a vacancy, and this practice will continue to bo followed.”

The Hon’ble Mr, jﬁudholkar asked :

. %Ig it a fact, thnﬁjpn 1908 g Committee presided over by the Hon’ble Mr,
M., W. Fox-Strangways; who is now officiating as Chicf Commissioner of the
Central Provinoces; was .appointed to inquire into and rcport on the stops
necessary for the reorganization of the Educational Bervices in tho Central
Provinces, and that that Committce made certain recommendations ?

. * If go, will Government be pleased to state what those recommondations

were, what was the view of tho Local Government in regard thereto, and what
action the Government of India have taken in the matter ? ”

: A
The Hon'blé Sir Hapcourt Butler replied :

% The Hon’bld Me! hér is probably alluding to a Committce which, undor
tho presidency of Mr, Fox-Strangways, considered the improvement of Becondary
Education, and to another Confetence held at Panchmarhj in June, 1908, on
the samo subject. . ;Thege Committees made certain recommendations regarding
the -Educational Servicgs. ;| The Government of India do not consider it ox-

* pedient to make known ‘at preseht the precise recommendations of the two
Committees and of the Chief Commissioner. The Chicf Commissioner has made
Eccggmﬂondutions whichare underitho consideration of the Government of
+ India. Ty '

1]

"The Hon'ble Mr. Mudholkar, asked: |
% Ta it a fact that the Tposition  of the Indian stalf of the Government!
+ College at Jubbulpur us regurds pay and status still continues Lo bo in the same:

L
'
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[22xp Mancu 1912.] [(Ar. Nudholkar;  Sir Harcourt Duller;  Mr.
Dadabhoy ; Mr. Wheeler; My, Bhurgri; Sir
Robert Carlyle.)

condition as it was when the Quinquennial Roport on Education of 1007 hrought.
this mattor to the noticc of Government, and is Government aware that
professors of proved a.bility after long service are in receipt of monthly salaries
of Rs. 400, Rs. 270 and similar sums ? -

The Hon’ble Sir Harcourt Butler replicd :

“ A referenco has becn made to tho Chief Commissioner of the Contral
Provinces, and tho information required will be supplied in due course,”

The Hon'ble Mr. Dadabhoy asked :

“Is the Government awarc that the amended Central Provinees Civil
Courts Act provides for the hearing of certain classes of appeals, hoth civil and
.criminal, by Benches composed of two Judges; that after the Act camo into
force, no additional Judge has been appointed ; and that there is at present a
congestion in the business of the Judicial Commissionor's Court ?

* If so, does Government proposc to appoint a fowrth Judge for the Courl
to ensure proper despatch in business ? '

The Hon’ble Mr. Wheeler rcplied :

“ Section b (2) of the Central Provinces Cowrts Act, 1004 (1T of 1904), as
amended by Act XI of 1910, authoriscs the making of rules to provide for tho
oxercise of any of the powers of the Court of the Judicial Commissionor by a
bench of two or more Judges of the Court. No additional Judge has been
appointed since the date upon which the amending Act camo into force.

The Government of India have reccived no ropresentation from the Chief
Commissioner as to the existence of any congostion of business in the Judicial
Commissioner’s Court, and have no proposal before them for tho appointment
to the Court of a fourth Judge,”

The Hon’ble Mr, Bhurgri asked :

“ With refercnce to tho reply given by Government to my question alout
tho Sukkur Weir on the 7th instant, do Government proposo to call for the
‘information from tho Inspector-General of Irrigation, and lay it on the Council
table?

The Hon’ble Sir Robert Carlyle replied :

* Qovernment have now received the report of the Inspector-General of
Irrigation, but they do not propose to lay hofore the Council any information
with regard to the schemo until they have given it their earclul consideration.”

The Hon'ble Mr, Bhurgri asked :

“(a) Will Government be pleased to stato if there arcany special Muhame-
madan Deputy Educational Inspectors of Schouvls in any of the provinces of
India?

“(8) If so, are there any speeial schools for Muhammadans alone main-
tained by Government -

“ (¢) If so, will Government be pleased tostate tho number of such Doputy
Inspectors in each provinee, the nature of the dutics they perform, and also
tho number of such special schools under their chargo 2!

The Hon’ble Sir Harcourt Butler replicd :

“ The information required has been called from Local Governmonts, and
will be laid on the table in due course.”



632 QUESTIONS AND ANSW IRS.

[Reja of Dighapatia ;  Sir Harcourt Builer; Mr.  [22580 Marcu 1012.]
Wheeler.]

The Hon'ble the Raja of Dighapatia asked :—

“Is it intended to revise the Local Sclf-Government Acts of the various
Provinees with a view to extond the principle of olection into their constitution
as reconunended by the Decentralisation Commission ?

The Hon’'ble Sir Harcourt Butler replied :
“ Local Governments have been consulted on the recommendations of the

Royal Oommisqion, and the matter will be considered by the Govornmont of
India when their replies have been rocoived.”

The Hon’ble the Raja of Dighapatia asked :

“ Has the Government thought of the advisability of constituting a Local
Government Board for a more efficient control of local bodics as_ruggested by
Lord Morley iu his despatch to the Government of India dated tho 27th
November, 1908, If so, what action doesjthe Governmont intend to take in
the matter ?

“Is it intended to make the Indian villages tho basal unit in the Local Sclf-
government schemo as proposod by Lord Morley in the same despateh P 1f so, .
what steps are being taken in this connection ? "

The Hon’ble Sir Harcourt Butler roplied :

“The question of the advisability of creating a Department in ecach
province to aaal exclusively with matters connected with Local Government,
which was the suggestion contained in the Scerolary of Stale’s despatch, has
been referred to Local Governments for opinion, and their replies are under the
consideration of the Government of India.

“The Royal Oommission on Decentralization dealt at length with the
?uestion of village reorganization, and their recommendations have leen re-
crred to local Governments for opinion. The whole quostion will be consi-
dered on receipt of their replies.”

The Hon’ble the Raja of Dighapatia asked :

“Will the Governmont lay on the table a completo list of nowspapers in
India, if any, still in- receipt of Government subsidies with the amount of
subsidy drawn by each P '

The Hon’ble Mr, Wheeler replied :

“The following is a complete list of newspapers in India, still in receipt
of subsidics from Government with the amount of subsidy drawn by cach
annually :—

! . Rs.
Bombay—Jayad Pritta newspaper—annual subsidy . . 15,000
Bmgai-—-Sulgv Samachar nemgapex-—-auuunl subsidy . . 62,600
Eastern Benpal-and Assam—Biswa Barls nowspaper—annual

subsidy . . . . 82,0007

_The Hon’ble the Raja of Dighapatia asked :

“ould the Government be pleasced to state in what respeets the new
. University of Dacca will diffor Arom the University of Calcutta, and what will
% Diyits jurisdiction and the hature of its affiliation and examinations ? ”

The Hon’ble Sir Harcourt Butler replicd : .

i +;7«The Government of India are not prepared to make any announcement
" as to the constitution of the University at Dacea until they have reccived the

views of the Goverhment of Behgal.””
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[228p Mancn 1912.) [Rg’a of Dighapalia ; Sir Harcourt Butler ; Nawad
: iyid Muhammad ; Sir Guy Fleslwood IPilson ;
Raja Partab Bahadur Singh ; HMr. Wheeler.)

The Hon'ble the Raja of Dighapatia asked:

“Doca the Government proposo to consider the advisability of founding
some scholarships tenablo in Europo for Indian students to oquip themsclves for
the work of rescarch in Arohewology and Oricntal studies genoratly ? "

The Hon'ble Sir Harcourt Butler replied :

“The training of Indian studonts in archmological research and in
oricntal studies gencrally is receiving the carnost attention of the Govornment -
of Indin. Noannouncoment can be inade at prosont.”

+  The Hon'ble the Raja of Dighapatia asked :

. “Do the Government propose to devote any portion of the spocial nt
for education announced at tho last Dolhi Durbar for the improvement of the
hostels attached to the private colloges ? If so, would there bo any special con-
{litions attached to such grants ?

¥

The Hon'ble Sir Harcourt Butler replied :

. “Out of the grant of 50 lakhs announced at Delhi for education, 5 lakls

tgve been distributed for hostels. Tho utilization of the swns so assigned rests
1

|

th the Local Governments,"”

The Hon’ble Nawab Saiyld Muhammad asked :

P :} .Are tho Government awaro that tho rules for the discussion of the
Financial Btatement in the Provincial Councils are not uniform in tho Ivarious
inces P .
“ (%) Havo the Government perused tho comments of theo Hon'ble Non-Offi-
«cial Members in the Madras Legislative Council made last year on the manner
in which the Rules have been interproted and worked in that Presidency ?
.. 1"(0) Are the Government aware that tho Government of the United Pro-
vinoes’ have adopted a different course and taken the members in their confl-
denge when framing their preliminary cstimates ?
e id} ‘Will tho Government bo pleased to state whether they propose to call
for 4 report on the subject and lay down or suggest modifications in the present
procedure, which will be in accordanco with the Reform proposals ?”

1The Hon'ble Sir Guy Fleetwood Wilson replied :

- "4%The Rules for the discussion of the Financial Btatemont are not
absglutely: uniform in the different provinces. I am not howover aware of any
g::gwo difficulty in the mind of the Hon'ble Member, and I wonld suggest

hié should rofer it in the first instanco to his Local Govornment. Thore is
no intention of calling for a report on the present proceduro. ™

 ‘The Hon'ble Raja Partab Bahadur Singh asked :

‘ i, ;“_]Will the QGovernmont be sll:naed to state if n tleupat.ch regarding the ro-
prg‘ﬂgiimtion of the Provincial Judicial Borvice in the United Provinces been
-sont t0 the Seorctary of State for India? IFf so, will the Government be

pleased to state when the said despateh was sent nnd the anrnxima.te time

Wi];_liind'which the reply of the Secrotary of State is oxpected 7
R

e I}I_on’ble Mr. Wheeler replied : _
The Becretary of Stato has not yot beon addressed.”
IR '
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Budget, 1813-18,

Ways and Means.
1911-13 and 1912-13.

034 BUDGET FOR 1012-18; SUSPENSION OF RULES OF
BUSINESS.

[Sir Guy Flectwood Wilson; ihe President.] (228D MarcH 1012.]
BUDGET FOR 1012-13.

The Hon'ble Sir Guy Fleetwood Wilson : “ My Lord, the Financial
Statement which I laid before this Counecil on the 1st of March has
now passed through the various stages preseribed by our regulations, and on the
whole it has met with a reception which cannot he otherwise than gratifying to
the Government of India. What I now lay upon the table is the Statemont
in its final form as the Budget of next year. It has been again cxamined in
close detail, and revised wherever nccessary in the light of later information
and in accordance with such alterations as Local Governments have made in
their Provincial figures after the discussions in their Legislative Councils. The
explanatory memorandum has also been thoroughly checked and brought up to
date. There will be no debate upon the Budget {o-day ; but on Monday thero
will be tho usual closing discussion whiqtzEC marks tho end of tho Calcutta
BCas10m,

“In our Revised estimate for the current year, the corrcctions which
have been made on reccipt of the February figures ﬁavo had the cffect of raising
the ImB;ria.l surphus to just over £3 millions. The Land-revenuo is comi
in beiter than woexpected in the Punjab, United Provinces, Burma an(
Bombay; and the Imperial share of the improvement is £142,000. The
striki eanmion of Railway traffic has compelled ns to enhance our estimate
under that head by £138,000 since the beginning of themonth. Balt continues
pmgrusive ; Oustoms, Btamps and Excise receipts have all been on the up-
grade ; and the March sales of opium in Calentta again exceeded our forceast.
Tho total net betterness is £343,000. The only appreciable item on the other
side of the account appears in the Flome charges, whero thore is an excess of
£08,000, part of which I foreshadowed in the Financinl Statement.

“ For mext ycar there have beon several unimportant corrections with
which I need not weary the Council. We have had to raise our forecast of
Salt-revenue in sympathy with the improvement which is now at work ; and
we have made x;liglntpn additions, for the same reason, to our Stamps and Excise
estimates. On the other hand, the Land-revenue has had to come down in
consequence of some unexpected advance collections in the current month ;
and tho more exact figurcs which wo have now obtained indicate that the
imposition of the Proprictary Estates Village Bervico Cess in Madras has pro-
gressed so far that its remission will cost us more in 1912-18 than our preli-
minary estimate had suggested. The net result of these and a few other corrce-
tions leaves our Imperial surplus for next year at £1,478,800, being within five
lakhs of the figure which I took in the Financial Statement.

“ Turning to Capital expenditure and Ways and Means generally, I have
to record a further improvement of £858,000 in this year's closing halance,
Part of this is due to the improvement in the Imperial Surplus (£843,000) ;
part to additional savings in the Provincial grants (£249,000) ; and most of
the remainder to further lapsesin State Railway Capital outlay (£245,000).
The closing balance of 1912-13 will not, so far as I can judge, obtain the whole
benefit of this improvement, as we have had to raise some of the Provincial

rants and provide for larger outgoings of Imperial loans and advances. DBut
fhe balances will be £684,000 better than my estimate of the 1st March, In
view of tho continued high sales of Council Bills in tho current month, we
have raised our figure of remittances by £800,000. In no other respect hns
there been any imporlant alteration in the figurcs already placed before the
Council.”

SUSPENSION OF RULES OT' BUSINESS.

The Hon’ble Sir Guy Fleetwood Wilson: “My Lord, I ask Your
Lordship to suspend rule 10 of ihe Rules for tho discussion of matters of
general public interest in order to admit of the discussion of the Hon'ble Sir
Vithialdas Thackersey's Resolutions before tho legislative busincss. "

;}Hls E)%cellenoy the President: I suspend the rule.”
"6’ . B . B
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[225p Marcu 1912.] [Sir Pithaldas D. Thackersey.)

GOLD CURRENCY.

. The Hon'ble Sir Vithaldas D. Thackersey moved the following TResolu-
iom :

“That this Council recommends to the Governor General in Council that the Indian
Mints be now thrown open to the free coinage of gold in coins of suitable denominations.”

He said :—* My Lord, last year in my Budget spoech: I recommended the
throwing open of the Indian mints to the frec coinage of gold, and I proposcd
the minting of gold coins of the value of Rs. 10 moﬁ. Msy friend the Hon'ble
8ir Guy Fleetwood Wilson was good cnough to say that Government would give
due oconsideration to that proposal. The country has not heard anythin
further as yet from Governnent as to their intention in the mattor, though
we have had a great deal of animated discussion in England and in India
upon my proposal. Those who have attacked my proposal most vehemently,
like the Statist for example, have totally misapprebended it to be something
new and unheard of before. Asa matter og fact, however, there has never
been the least doubt that the goal of our currency policy is a gold standard
with a gold currency, The only reason which weighed with the successivo
Committees and Commissions which had been appointed to report on our
curreney in not recommeunding the immediato introduction of o gold currency,
was the want of gold and the difficulty of sccuring it oxeopt by raising o
very big gold loan. Let me quote the words of the Indian Currency Committee
of 1898, Thoy obsorved : ' :

* We are in favour of making the British sovercign a logal tendor and o current coin
in India. We also consider that, at tho same time, the Indian mints should bLe thrown
open to the unrestricted coinage of gold on terms and conditions such as governed the threo
Australian Branohes of the Royal Mint.

“That was in 1898. At the Council meeting of the 26th August 1899, the
Hon’ble Mr. Clinton Dawkins, the thon Financo Membor, in asking permission
to postpone the motion for leave to introduce a Bill further to amend the
Indian Coinage Act, 1870, and the Indian Paper Currency Act, 1882, said :

“The Bill is intended, I may sny very shortly, to givo effeut to the recommendations
contained in the report of the Indinn Currency Committee which has been endorsed hy the
Secrotary of State and are generally nccepted by tho Government of Indin. Thoso recom-
mendations includo making the sovereign legal teuder at the rate of RIE to 1 sovereign
and will provide for the coinage of gols in India.

“ And again, on the 8th Septomber 1809, while introducing the said Bill

he said :
* The measure of transcendant importance before us is to place the currency of Indi®
on a gold basis and a stable exchange. To provide for actual stri]iing of gold coinage at an
"Indien mint is really a corollary, and vo practical inconvenience will arise from o short delny.
We conld not proceed to strike coin until we receive the necessury machinery that has been
ordered from England.’ '
« He further went to say :
¢ Into the arguments of a gold standard and gold currency, I think no one will expect
me to enter. The arguments for and againet have been exhausted and Government is
proceeding on the condition that no other measuroc would save India from disastrous
embarrassment,’
“That was in 1899. Then again, in 1900, Sir Clinton Dawkins in the
Financial Statement made theso remarks :—
¢ It bas been decided to constitute a branch of the Royal Mint at the Bombay Mint
for the coinage of gold. Tho terms of the Proclamation, to be issued, under the Imperinl
Coinage Act, have Leen settled, and we are merely nwaiting now, until the Hoyal Mint bas
satisfied itself as regards the Mint premises and appliances at Bombay A representative of
the Royal Mint is starting this week for Bombay to report. The gold from the Myzore
mioes is indeed already reaching us in antivipation of coinage, and we count upon receiving
an annual inerement to our stock of gold of from 14 to 2 nillions from this source. And ma
1 perhaps oxpress satisfaction in passing that we bave heen able (o assist tho Indinn gold-
mining industry by saving it the freight and charges incidental to the transmission of ity
gold to London.’ b
“8ir Clinton Dawkins, when ho made this aunounceimnont, was speaking not
only on behalf of the Government of India hut also on hehalf of the Sceretary
B
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oi State. Tor we find that in 1900 tho Sccretury of State for India was so
thoroughly convjneed of the nccessity of introducing and popularising gold
coins {hat in a dospatch dated tho 24th of May of that year he remarked :

‘To make the use of gold coins more popular, and especinlly among the class of people
for whomn u coin valued at Rs. 15 is an uuvjuly largo unit, it mny [ﬁo desirable for i’our
Government to coin gold piceos of three or five rupees at the Calenttn Mint which should be
mado legal tender but would be issued nltogether irrespoctively of the Dranch of the Royal
Mint at Bombay.

“The Government of India circulated the despatch and asked for the
opinion of the Chambers of Commerce. In reply the Chairman of the Bombay
amber of Commerce, on the 10th July 1900, said :

 The matter having received the caroful consideration of the Commiitee of the Bombay
Chambor of Commerce, I am to say that they approvo of the proposal as thoy consider it would
asgist in popularising the gold coinage in India.’

“ He further said in conclusion :

* While on this subjeet the Committee desive re<pectfnlly to suggost that, with the view
to making the present gold curreney more popular in India, Government should consider tho
advisability of issuing now gold coins stamped as follows :

£] or Rs. 15.
Sh. 10 or Rs. 74

“The Bombay Chamber of Commoree, in their letter to the Government
of India dated the 1st February 1907, wrote :

‘Thoy fully appreciate the difficulties which Governoment have experienced in providing
and financing the large reserves of silver which it has been found necessary to hold in
anticipation of fresh coinage ; and they instruct me to suggest the desirability of adoptin
measures to aqeure o largar use of gold in the currency circulation. An increased use of gol

~ coins as currency would, in their opinion, tend to reduce the quantity of silver bullion or ingot
rqs?rve:hwhio? need be held and would also minimise the dilgcul ties connected with the pro-
.vigion thereof.’

: “The Government of India were satisfied with this representation, and in
‘their letter dated tho 4th May 1007, in reply to the Chamber of Commerce,
-8aid :

‘ The question raised by the first of these proposals (namely, the more extensive oiren-
lation of gold) is one to which your Committee rightly attach the highest importance. The
-Government of Indin bave never concesled from themselves tho inconvenienco attending a
:gold standard which is not accompanicd by sun effective gold cireulation, and thoy are in fall
saccord with the view that a mure general use of gold nmong the people would simplify the.
“task of directihg a managed currency.’

“ The Hon’'ble Mr. Webb, the Chairman of the KEarachi Chamber of Com-
merce, in higvery able memorandum on tho Indian currency, has clearly shown
the disadvantages of the State management of the currcncy and has given very
Ainstractivo facts and figures in support of the gold currency. Irom these
it will be seen that the expert Committees and the Commissions, the Secrotary
‘of State, the Government of India:and the commercial communities have all
‘been unanimous in their opinion that the introduction of gold currency is
‘the only solution of the difficulties that aro inscparablo from the prosent
Btate-managed gold standard system.

“My Lord, cvents that havo happoned within the last twelve months
confirm me in the view which I took last year of tho urgent noeod .of throwa
ing open the mints to the free .coinage of gold. Indeed, overy day that passes
involves a loss to this country and adds to the difficultics in the way of the intro-
.duction of a gold currency. -That 'is why I have venturel to bring forward
this Resolution. : We: have now a favourable opportunity, and if we take advan-
_tage of it, our succéss ‘is assured. We are getting in the Government ‘I'rea-
sury more gold than we can conveniently hold.  Practically the wholo of our
_g"o]/{ standard roserve is either in gold or invested in gold socurities. 'We liold

“in gold as much’éven’ of 'our roserves against the paper currency as can be held
in gold comsistently with our liability to meet our obligations to pay
‘silver coins in exehanpd for currency notos, and the reserve of silver coins ‘has

* reached such - a low level, only 14 crares of rupees ngainst k7 crores mentionid
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by the Hon’blo Bir Guy Flectwood Wilson the other day, that unless we make
provision for go]d coinage, mora silver ooins shall have to bo minted at an
early dato. Bince 1907 no new additions have been made to the country’s yupce
currency, and the demands duving the last five years of the oxpanding trado ~ of
the country have been undoubtedly met partly by the circulation of gold coins,
thus rendering it possible to do without coining more rupees. Unless
Government facilitate the reception of gold coins hy the Yublic by some such
measure as those suggested in iy Resolution, they will have {o coin rupoes as
the only means of meeting the demand for metallic currenoy. This view is
supportel by the remarks of my friend the 1llon’ble the Finance Member
in his speech on the TFinancial Statement for 1912-13. The Hon'blo
Member said :— ’

‘The adverse balance of trade in 1908 blas foreed us to draw on onr Gold Stundard
Reserve in defence of exchange; and aguninst the gold thus relens:d we bad received and
witbdrawn from eireulation in India the enormons quantity of 120 million rupecn. M'ninly
thrqugh this causc our rupee reserves at the beginning of 1000-10 were enormously strong’;
between our eurrency ohests and the silver branch of the Gold Standard Reservo we had
altogether 47 croves at our command, and in the strength of that accumulation we have been
meeting all demands upon us ever since. The absorption of rupees in the intervening
three years bas been about 32 crures ; and b)' whatever test the figmres nre tried, it is eleny
that the demund has been less active than in the earlicr years of the century, when the
resources of cur mints were severely strained to meet the calls of trade for silver currency.’

“These are the remarks of the Hon’hle Member.

“The absorption of 82 crores of rupees in three yenrs gives S 4 averago of
about 11 crores por year. When we consider tho absorption of rupees in years
revious to 1907, we come to the conclusion that 11 crores is not a high figure.
E‘rom 1900 to 1907 the net addition of rupees to our currency was 844 crores
of rupees, giving an annunl average absorption of ahout 10} crores of rupees.

“ Against 47 crores of rupoes at the command of Govornment in 1909, we
have only 17 crores at the present momont— 14 crores in the curreney chest and
8 crores 1n the Gold B8tandard Resorve. The circulation of our curroney notes
smounts to over 65 crores of rupees, and I am sure my friond the Hon’hle
8ir Guy Fleetwood Wilson will agrce with mo when I say that the amount of
17 crores of rupees is by no means larger than the minimum necessary to enable
Government to meet its obligation of paying rupees on preseniation of ourrency
notes. If this is the present position, may I ask the Hon'lle Member how
he proposes to meet the future demand of metallic curroncy except by coining
new rupees, unless my Resolution is accepted, and onr mints ave thrown open to
the free coinage of gold ? If you coin more rupocs, yon will bo thereby making
it still more difficult than it is to introduce gold currency which is the goal
we haye in view. If, on the other hand, you throw open the mint to the free
coinage of gold, I feel sure that in the presont circumstances tho country will
avail itself of the right very freely and thus reduce, if not prevent, the necessity
for coining more token rupces. 'There is a further argument why wo should
try to avoid ns much as {:ossible any unnccessary addition to our rupee
currency. In dealing with the question of high prices, my friend the
Hon'ble Mr. Gokhale pointed out to this Council four years ngo, how the
unusually high additions to our total silver coinage during the three years
1905—07 must have had a cousiderable share in sending up the genernl
levol of prices. I am inclined to agree with my friend that a sudden
inflation of the country’s currency has a tendency in that direction, and I
hope that he will in connection with this Resolution develop this part of the
argument. Let me make myseli clear on one point. I do not suggest that
Government should give up the right to coin rupees or rofuse to give rupecs
when people demsnﬁ the samo. 1 do not propose to touch 1he gold standarxd
reserve which must remain as it is as ths ultimate guarantre of our currency
polic{. My proposal does not interfers with the existing nrrnugements in any
way but is merely supplementary to them. I made this perfectly clear last
yoar ; nevertheless some of my crities have urged against my proposal that Goy-
ernmont is asked to part with their reservo of gold, that the f.{l‘)l(l will disnppear
into the hoards of the people, and that Government will have difficul ty in
maintaining the gold standard without raising a sold loan; thero is not the

B2
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least Dasis for these fears, Let the Government of Indin accumulate gold
to the maximum limit of its capacity, but let the surplus gold which it
cannot absorb he coined and cireulated if the public chooses to do so. With
our expanding trade and the balance in our favour, gold will continuc to
he imported in ordinary time, and if the facilities of minting aro provided in
India, it will go into circulation.

“The only plausible argument ndvanced against tho proposal is that the
Indian people are too fpcm' for a gold currency. I cannot understand this
argument, because if the people are rich enough for a gold standard they
cannot be too poor for its normal adjunct, a gold currency. As things are, they
have all the disadvantages of a. gold system without its advantages. Then,
agnin, I do not proposo to demonetise silver, and silver coins will be availablo,
if my suggestion is carried out, as they are now, and whoever requires them
will get thom as at presont.

“Then, again, it is asked, why should therc be gold coining in India when
whoover may require gold coins may import English sovereigns ? Why does
Australia coin her own gold ? It is quite open to her to import sovereigns.
Again, why do all other ¢ivilised countries of the world have their own gold
coins ? Bo far as India is ‘concerned, it is to her advantage to a greator
extent than to many of the other countries. We produce in India 8 million

ounds worth of gold from our mines. It is anomalous that thiz gold should
ho exportedgio London to be minted there and sovercigns should be imported
into this country. 'Why should we not coin our own gold if there is demand
for it instoad of bearing the charges of carriage both ways and suffering the
loss of interest on ca{)ital +during the time occupied in the double transit?
The last. but not the least of all the advantages of having our own gold
coins will be that there will be less of State managemont in our currency.
The trade will be financed automatically by the import and export of gold,
as the case may be, just as the commerce of all other countries 'is financed,
India is the only great country in the world, barring China, the manage-
ment of whose currency is completely in the hands of Government. How-
evef well-managed it- may be, it can never be as good as an automatio
currency which adjusts itself to E:blio demands. After the mints are opened
to the free coinage of gold, all that the State will have to do is to pay rupees
in exchange for gold coin when such demand arises. All countries, including
England, have to pay silver subsidiary coins in exchange for gold coins when
they are required for the use of the country. This step will prevent,
orin any case reduce, the addition to our cxisting silver coins, and that
will be a great gain. _

« Ag to the denomination of that coin, I prefer a ten-rupce gold coin for
various reasons mentioned in m{ last year’s speech. Iknow that thereis a

réat deal to he said in!favour of minting sovereigns in India on the ground
hat they will bo inter¢hangeable with Great Britain, and they can beimported
and exported asthe balance of trade neccssitates. Of course, if the Indian
mints could be thrown open to ths unrestricted coinage of gold on terms and
conditions such ad govern the three Australian branches of the Royal Mint, I
have no objection;to sovereigns being coined in India. A subsidiary ten-rupee
gold coin of Indian design might be minted as a supplementary coin, but if the
Royal Mint raised any difficulties to recognising our mints as their branches, wo
should have a ton—rugee coin and not a fifteon-rupee coin. After all it is a
matter of detail, and I leave it to Government to fix a suitable denomination.

“T am sorry I haye troubled the Council with this long specech. This Reso-
lution after all asks for no more than what the Fowler Comnmittee recommended
and what had received the sanotion of Lord Curzon's Government and the then
Secretary of Stato. :

“The adoption of the Stef) which I have ventured to urge in this Resolution
as in my speech last year, will, to use the forcible words of Sir James Meston,

¢ oMtitorate. all the mistakes, all the inconveniences, all the artificialitics, of our .
present position.’” My Lord, I belicvo that the time is come for taking this

ﬁual stop in the long evolufion of our currency systom.” i :
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_The Hon’ble Mr, Dadabhoy: “ My Lord, I beg to support the
motion. Oircumstanced as we are to-day, I voto for a limited gold currency
such as is contemplated in this Resolution. I confess, in spits of the offect
the curroncy measures of Government have had in steadying storling exchange
about the point which the legislation of 1888 had in view, L still incline to
the view that it has not been an unmixed Food to us, that a silver standard
with a silver ourrency, such as we had carly in the ninctics of the last century,
was beneficial to the country, and, further, that tho financial difficultics of a
falling exchange could have beon minimised by a more equitable adjustment
of our financial relations with England. But it is an opinion, supported
though it was and is by high authorities, which counts for little in the reali-
ties of the present situation. For good or for ecvil, the Government have
. adopted @ gold standard, and the success from their point of viow of the opera.-
tions has heen so great as to dissolve all hopes of & reversal of the ent
currency policy. It is wise therefore to accept the inevitable, and to help the
development of a sound scheme of gold currency for the country. Besides,
the mighty changes in the Far East might also ultimately result in a
further demonetisation of silver there. In such a contingency—likely
enough with an awakened and reformed Ohina—it would be idle for India
alone to think of maintaining a silver standard with o silver currency.
And the ultimate adoption of a gold standard by China would deprive
India of all the advantage of the former wunrestricted ooinage of silver
in her mints. Further, the scheme of currency which has been adopted by
Government finds its natural development in a gold currency for India. Theso
considerations influence my action to-day, and I support my friend Bir
Vithaldas Thackersey’s Resolution.

“ The scheme which he proposes and which he has ably explained to
Hon'ble Members, is a natural development of the currenc ILl}:«:uﬁt:;,' of the
Government. 'We have so long striven to maintain by artificial supports the
convertibility of the rupee into sterling currency at 1s. 4d. B8ir Vithaldas now
suggestsa step beyond that. He desires to have some of the artiflcialities
removed and to support the iold standard we have adopted with a- limited
gold currency. This is undoubtedly a much more natural, effective and harm-
less course, and its merit will impress all. .

* My Lord, Government has not taken seriously to the idea of a 1‘g‘c)].d
currency apparently for two reasons—(1) the danger arising from the hoardin
habits of the people, and (2) the heavy expense of a gold currency. Bir Davi
Barbour, in his minute of 21st June 1892, made a point of the first. The
Herschell Committee and the Fowler Committee could not recommend the
immediate introduction of a complete gold currency for similar reasons, The
idea of the impracticability of an Indian gold currency was in fact general.
The Bombay Gazette, in 1898, observed : '

« ¢ The difficulties in the way of establishing a gold udinngu in India may, forall practical
"purposes, be regarded as insuperable. Notwithsianding the supplics from the Rand and the
potentialitizs of Klondyke, the gold available for monetury purposca is not equal to the

demand.”

{ “The currency policy of the Government hasall through been shapcd
with o view to avoid the danger noted by Sir David Barbour and recognised by
almost all financinl authorities. But that danger is, in viow of the changed
hahits of the people, exaggerated. The Finance Minister, in bis introductory
spebch of 1st March current, on the strength of the Comptroller General Mr.
Gillan’s report on the Paper Currency Dopartment, opines that the people are
shaking, off their fondness for metallic money and their habit of hoarding, and
are taking kindly.to paper currency. Ho points with legitimate satisfaction
to_t:he freer use of notes by tho people :

YIn March 1909 the volume of 4he noto circulation was 45} crores. In August 1911
it overtopped: 60 crores, and it ie now rarely under 65 crores.’

i ! . .
"y ‘¢ And, then, referring to the heavy imports of gold, he observes:

f LT i ' . . . .
! ¢T am convinced that these masses of imported sovereigu® will nut disappear - into hoardy

gr tha melting pat j and that, as the peoplo bocome moro fumilinr with them, their .use a4
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genuine cwrrency will very larﬁely extond. Tho habit will probably como with a rush, us
other changes have come in India.’

“ Again: -

‘If the freo circulation of gold is not 80 much nearer as some of us would wish, it is
acrtainly no further off.’

' The statements of the Hon’ble Sir Guy Flectwood Wilson are necessarily
cautious, but they testify unmistakably to a wholesomo change in popular
habits which makes the danger of the introduction of a gold currency less
acute.

“The cxpenso of a complete system of gold currency will undoubtedly bo
enormous. The public have no basis of calculation on such a technical subjeet,

-and we havo no official estimate of the cost bofore us to justify an expression of

our opinion. ~ The total rupeo circulation, according to the estimato of Mr. T. C.
Harrison, is 120 crores. But that was several years ago, and there have been
additions and withdrawals in the interval. In'any view, to replace the silver
currency with gold is obviously an nmbitious project, and however desirable the
consummatjon might be, T would not support such a proposal, especially in the
ahsence of more definite datg and a detailed estimnate of the cost. But Sir Vit-
haldas suggests for adoption a much more modost and feasible course. Ilon'hle
Membors will be pleased to note that he does not recommend the substitution of
the silver currency with a gold currency. Ho distinetly s0yS he does not want
to demonetise silver. In his scheme silver coins will be available as at present.
He does not seck to disturh the existing currency arrangemonts of Government,
and the rupee will remain convertible into the sovercign at an exchnnge of ls.
4d. as herctofore. The Gold Standard Reserve will not be touched. The fear
expressoed by Mr, Robert Hardie and other experts before the Cum-enoiv) Com-
mitteec that with a gold currency India would be exceptionally liablo to a
heavy drain of gold abroad, because her foreign indebtedness was cxcessively
heavy, would" be groundless in the suggested arrangement. The only
important change my friend proposes is that people should be free to
liave private gold coined at their convenience at the Mints, and that the gald
which Government doos not require for the Gold Standard Reserve may be.
minted and put into circulation. This course is the lcast inconvenient.
conceivable. The gold of the public which is thus ccined will flow into
circulation, and not be'docked up in hoards. The gold currency which will
thus bo created will be supplementary to the silver currency, and will to some
extent ease the stringency of the market. Morcover, there is no reason why
the three million pounds worth of gold produced annually in India should leave
hor shores for béin siconverted into sovereigns. The Indian mints could i
wurely do the work with advantage. : g

* About this time last year the Hon’ble Finance Ministor very proporly:
condemned silver i speculation ; in his Financial Statement this ycar he has
referred to the discomfiture of the speculators with evident ‘satisfaction.
Naturally he is no't-vouq “about the effect of the operations of the bulls upon,
the transactions bf Government. I do not blame bhim for that. On ‘the
contrary, weare a glad he is so watchful. This is a commendable aititude in
the:Finance Minisfer. }But, instead of deponding upon uncertain circumstances
for an avoidance of the! difficultios created by silver speculations, T humbl
submit it will be ar more satisfactory for Government to discourage suc
sﬂccu.lation by thc"?int.rqduction of a gold currency on the lines suggested by
tho Won'ble Sir Vifhaldas., That is an additional and cogent rcason why the
Resolution should pe adopted.

* The only difficulty I apprehend is ahout the unpopularity of a gold coin
of small size, Soﬁ:rcigns ‘would be decidedly preferable. But Sir Vithaldas
rightly leavos the question of tho denomination of the coin in the hands of
Government, . A -

“ I support tho Resolution. * -

- The an’blejl'ﬂp. Mudholkar: “My Lord, T also risc to accord my

suport to the Resolution fmoved by Sir Vithaldas D. Thackersay. o those whd
arpagquainted with the. ourrcney controversics of the nineties it woun]d appear
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curious that the demand for a gold coinage for India should come from Indian
members.  But thore is nothing extraordinary in the position now taken up
by them. This Rusolution and the other which is tb follow it are the necossary
and logical outcome of the policy inaugurated in 1893 and devoloped and
carried out in 1899. "We are not concerned with discussing the propriety of
the grent chango cffected then in our currency system. We are concernod
only with the outstanding fact that in view of .the deeline of the price of
silver which began in the early part of the scventies, and under which the prico
of the rapee went down to nearly 13 pence the Government, anxious to securo
stability of exchango, first closed our mints to tho freo coinage of silver and
six years later ostablished the Indian currenoy on a gold standard basis by
fixing a statutory value of 16 ponce for the rupee. Tho token value of the ra

is thus about 83 Ear cent. more than its intrinsic value. Whatever its eﬁﬁ
on the value of the silver snvings of the people in the burden of debts and
taxes and on Indian industries and exports, a revolution has. boen effected in
our currency. Our chief circulating medium, the rupee, is a token coin and
nothing more. The question arises, 1s this o desirable state of things ? If our
currency system is based on a gold standard, the only logical and safe course
to adopt is to have gold coins and to provide for the coinage of gold. Under
the new system the English sovereign is lcgal tender, but therc is no provision
for the coinage of gold in Indian mints. This state of things is certainly not
in accordance with the views and objects under which the policy of 1809 was
adopted. Bir Clinton Dawkins, Iinance Member of the Government of
India, in explaining the position of the Government in the Financial Statement.
for 1800-01, stated :

It has been decided to constitute a branch of the Royal Mint at the Bombay Mint for
the coinage of gold. The terms of the proclamation to be issucd under the Imperial Coinago
Act bave been settled, and we are mercly waiting now until the Roynl Mint has satisfied
iteelf ns regards the Mint promises and appliances in Bombay. A representative of ihe Roval
Mint is starting this week for Bombay to report. The gold from the Mysora mines is indeed
already reaching us in auticipation of coinoge, snd we count upon receiving an annual
increment to our stock of gold of from 14 to 2 millione from this source.’

¢ It is thus clear what the real scope of the policy adopted in 1899 was
‘Why the action which had been decided upon was abandoned we do not know.
The immediate establishment of a complete system of gold currency sufficient
to meet.the demands of the country was not thought practicable then or can be
considered so now. DBut, as our currency is basod on a gold standard, the
obviousi course would seemn to be to provide for the coinage of gold. I should
not be pnder stood as advocating a Hivorsion of the gold standard resorve to
this purpose. 'Why a portion of it may not be so applied is a matter worth
of ¢onsideration ; but that is not necessary to be discussed just now. What is
to be borne in mind tis that a beginning in the coining of gold is necessary and
the Government might well accept the very cautious suggestion made by the
' Hqn'bla Sir Vithaldas. 8ir Jamcs Meston, in his spcech delivered on the 27th
of March last year, advanced some arguments in support of the Government’s
policy of keeping the gold standard resorve in London :
¢ Wiint we do is to maintain the value of the rupee by keeping the gold where gold is
mott ivaated and is likoly to be most useful to us. Now’ (I would ask the Council to
mark tliese words) * if gold were effectively wanted in India, that is, if India could keep
gold in circulation and export gold privately in large quantity when exchnnge threatens to
fall} then in those eircumstances our duty would be accomplished and our task would be
lightened. Dut we know that these circumstances do not obtain. We bave not yet & eubs-
tap_i{;ia.l gold circulation in Indin.
: “ Now, my Lord, is it the [ault of the country that there is not any substan-
 tial circulation of gold coins in India ? It cannot be disputed that when there
is'any considerable amount required for payment or transport, gold is often
réferred to silver. My Lord, there is one very important consideration which
gé”ﬁlénqs the action now suggested. If the stability of exchange justified the
" adoption of the mew system, the neccssity for a stability of the value of the
rupee in rélation to other commodities demands that the gold basis and gold
standard should he more than a name. When iho mints were opened to tho
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freo coinage of silver thero was a sclf-adjusting process automatically as it were
regulating thc number of rupees in circulation. ~ But wkat has been the policy
gince 1893 P In the decade ending with 1884, tho value of now rupees coined
was annually about six crores. In the nine years following it was 8'3 crores.
Botween 1900-—-1908 over a hundred crores were coined, the average for the
first fivo ycars being 83 and for the last three years 20'7. BSuch fluctuations
in the currency must necessarily prodnce fluctuations in prices. The situation
is complicated by the fact that tho token valuc of the rupee has no relation to
the value of tho metal. The existenco of a gold currency would certainly obviate
fl uctuations or uncertainties.

¢ The merit of the proposal is that it does not lay any claim to originality.
It onlqr asks the Govornment to tako the action which was rosolved upon in
1900. o

The Hon’ble Mr. Gokhale: ¢ My Lord, I beg to support this Resolution.
My Hon'ble friend 8ir (Vithuldas Thackersey ]ms;;rcfcrrec{, to certain remarks
which I bad made on this subject in this Council a few years ago, and he has -
invited me to-day to develop my view still further. I do not know that there
is much to develope, but I will briefly) state what I think of one aspect—an
important aspect—of the matter. In dealing with the question of high prices
in 1908-1009 I had to give some thought to this question of the coinage. of
rupees, and this was how I cxpressed my views on tho occasion:

“It secms to me that tho only way now ont of our diflicultics is to follow the example of '
France and the United States, and while adinitting the rupeo to unlimitod tender, stop the:
coinage of n<w rupees and coin gold pieces instend. Of courso 1 express this opinion with
great diffidence, forjthere are serious considerations on the other side and the whole subject is
enveloped in t obscurity. But I fear that the present half-way house will not do, and
unless we p our currency on an automatic and sclf-adjusting basis, the clouds that are
already owerhead will thicken and not roll away.’

“The clouds that I specially referred to were clouds of high prices and
also of certain apprehensions in connexion with the adequacy or othorwise of
our tﬁdd standard reserve to maintain the level of exchange. My Lord, so far:
‘a8 the question of prices is concerned, that is a matter which is under some
sort of inquiry at tﬁt;asent, .and I do not therefore want to go into it at any -
length. 'I‘Ee_ lZwl; { there wore no additions made during the last throo
yoars to our total silver currrency has undoubtedly tended to case the situation ,
as regards prices. ! Buflif we are again on the ove of large additions to our :
silver currency, I fear $he question will be further complicated and the com- |
plications might possil IK ‘grow most serious. The view that I take of this |
matter is briefly this. :The quantitative theory of money, as every student of

litical economy knows, holds good in tho case of backward countries like |
ndia much more than in the case of advanced countries which have a highly :
devoloped system of credit instruments. Now, in that view of things, prices -
are a function, to usea mathematical phrase, of throe variables ; they depend :
upou three factors -the volume of currency, the supply of commodities, and :
the‘demand for commaodities. Any two factors being the same, they vary with ¢
the, third factor, ®ither ‘directly or inverscly, as the relation may be. ~ Tor
instance, they ,vai'i dircbt.l_y with the volume of currency ; they also vary directly
with the demand for commodities; and they vary inversely with the supply i
of commodities. Now, assuming for tho moment that the demmand and supply
continue normal, prices will vary according to the volume of currency. Of
coutse it takes a fairly long period for these adjustinents to take place, but I am
stating only the tendency of things,, Whether the total volume of currency
that exists in circulation at any.:particnlar moment is adoquate or otherwise
depends upon a number ‘of considerations, and the demands of new industrial
- devélopments in the cotintry incredses;in production, increased facilities for! :
+ oxchange and various other faotors of that kind. But I am not going into that:
- just now ; Iam simply considering the single phenomenon of prices in relation)
¢ to the volume of currency, leaving evorything else out as normal. Now, what!
¢ isthe differcnce if you havé an'automatic self-adjusting enrrency such as wo!
may havg with gold or :wo had' with silver beforo tho ycar 1898, and
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the kind of artificial currency that we have at present * Situnted ns
Indin is, you will always vequire, (o meet the demands of trade, the
coinago of a cortain number of golil or silver piccos, as the case may be, during
the export season, that is for six months in tho year. W hen the export season
is brisk money has to bo sent into the interior to purchase commodities. That
is & factor common to both situations whethor you have an artificial automatic
%old currency as now or a silver currency.  But the difference is this,

uring the remaining six months of the slack season there is undoubtedly
experienced a  redundancy of ewrrency, and under a  self-adjustin
automatic aystem thero are threo outlets for this redundaney to work
itsclf off. The coins that are superflluous may cither come back to the banks
and to the coffers of Governmoent; or they way he cxported, or they
“may be melted by people for purposcs of conswmption for other wants,
But where you have no self-adjusting and automatic currency whero
the coin is an artificial token of currency such as our rupece is at the
present moment, two out of three of these outlets arc stopped.  You cannot
export the rupee, without heavy loss, you cnnnot melt the rupee without
heavy loss, and consequently  fho extra coins must return to the banks and the
coffers of Government, or they mmst he ahsorbed by the people.  In the latter
case, tho situation is like that of a soil which is water-logged, which has no
cfficient drainage, and the moistuve from which cannot he removed. In this
conntry the facilities for hanking aro very inadequale, and therefore onr money
does not swiftly flow back to the banksor Government treasuries,  Consequent-
ly the extra money that is sent in fo the interior often gathers here and theve
like pools of wator, turning the whole soil into a marsh. I helieve the
fact cannot be gainsaid that the stopping of two outlets out of three
tends to raise prices by making the volume of eurrency redundant. If we had
a gold curreney in place of tho present artificial silver ‘ecurrenoy, when there
is a redundancy, the people could re-melt gold coinsinto hullion or export
gold coins, without loss; but the rupee heing what it is the people cannot melt
or export it, bocause of the difference between its token and intrinsic values, and
evory rupee coined remnins asa net addition to the cwrreney. It has heen esti-
mated that an average of alout three crores of rupees nsed (o he melted annually
by the people under the old system Tor purposes of ornaments, eote.  Where the
cost of carrying bullion from the ports into the interior exceeded the slight
loss that was incurred by melting rupees people, melted rupees.  And the pre-
sent disability will remain as long as owr currency remains arificial.  As
n matter of fact, thcse who suggested that our cwrreney should be placed on
its present basis had foreseen this, and they had recommended that the present
ghould only be a temporary arrangement. ‘1he Fowler Commilice and other
anthoerities have advocated a gold standard and a gold curreney, not o silver
currency, as the permanent arrangement for this country. Thetime has come
when we should consider whether we should not enter on the next stage of
our currency policy and go in for the coinage of gold pieces, admitling silver,
however, for the present to unlimited legal tender. But a time must come
when silver will have to he restricted in amount as legal tender, and gold will
then have to be the principal coin of the country. l::El_v Lord, I support this
Resolution.

~ The Hon’'ble Sir Guy Fleetwood Wilson : Sir Vithaldas has dealt with
consummate ability with a question of first class imporiance, T am quito sure
that his speech has been listzned to by every one in the Council, as it certainly
has been listened to by mo, with the very greatest interest.

‘ Both in regard to this Resolution and the sccond Resolution which stands
in his name, S8ir Vithaldas, it will he realised, has a greal advantage over me,
He does not speak in the name of a Government ; he does not. spcaﬁ( even in
the name of any large financial corporation. He may be voicing the opinion
of many otbers, but he speaks for himself and for himself alone. This of
course enables him to speak with absolute freedom and without any reserve.

“ My own position is the exact opposite. On all financial questions, hut maore
espeoially on the two questions which the ITon’ble Member has raised, I can
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only speak as o member of the Governmoent of India, and I have naturally,
and quite properly, to speak with considerable resorve, as I have to consider,
not only the opinion and responsibility of the CGtovernment of India as a wholo,
but also the responsibility of the Sccretary of State in Council.

“ I mention this because I think the point is sometimes lost sight of and it
is not always remembered that if a TFinance Minister speaks with considerable
caution and is not so ready to pledge himsclf as some people would wish, his
attitude is influenced not by any desire to cscape res onsifiiliﬁy and cortainly
not from any disinclination to be absolutely frank “’ilil this Council, but by a
proper consciousness that he is noither cmpowered nor cntitled to speak with
absolute freedom,

“ My Hon’ble friend Bir Vithaldas Thackersey has given “the Council a
most interesting speech on a subject which he has made particularly his own.
The Resolution which he has moved is intended, I take it, parlly to focus the
discussions on this important subjoct, and partly to jog the memory of Govern-
ment. I wish to assure him at the outset that the matter- has heen coustantly
in our thoughts sinco I eim'e him my promiso a year ago to renew the consi-
deration of the scheme which Sir Vithaldas pressed with his usuul ability and
moderation upon the Government of India.

‘“ The interval which has clapsed sinco.the question of coining gold was last
hefore this Council has not been time lost. The ball which Sir Vithaldas set
rolling has been in vigorous play throughout the year. No subject of o
purcly financial character has, in m{ time, attracted so much attention or so
much skilled criticisin. It has been thoroughly ventilated in the public Press,
both in England and in India ; the views of all classes interested in the subject
havo beén reccived by Government ; and every phase of it has been examined
in full and free informal discussion. What I propose to do to-day, in answering
my Hpn'ble friend, is to review as briefly as possible the opinions that we
havo collected ; to examine the main arguments for and against the coinage
of gold ; and to remove some of the misconceptions which havo grown u
round the subject, As at present situated I cannot do more, for we have sti.ﬂ
to obtain the opinions and the orders of our final authority, the Secretary
of State ; but am sure that, in their responsible task of deciding the
issues which we are placing before them, the Sccretary of State for India
and  his advisers will be greatly helped by the procoedings of to-day. The
proposal which my Hon’ble friend wishos us to reviveis that which
the Indian Currency Commission of 1598 recommended as part of the machi-
nery for the maintengnce of our gold standard. I nced not quote tho precise
‘words of the Committee. They -will he found in paragraph 654 of the
report and are fauniliar to all students of the subject. The proposal in  brief
was that the Indian mints should be thrown open to the unresiricted coinage
of gold on terms and conditions such as govern the threc Australian branchics
of the Royal Mint. This proposal was cordially accepted by the Government of

Iddis and, as Sir Vithaldas reminded us a year ago, steps were taken to give

-effect to it. Our preparations, howover, came to an end somewhat suddenly in
i1802. There had beed much discussion on technical details ; and while time was
-passing, the agents for the Kolar Gold Mines had concluded arrangements for
the disposal of their gold in England. The Government of tho day were doubtful
whether it was ptudent to pursue the schemo in the absenco of any steady supply
of local gold ; and tho treasury at Home were disposed to advise against it in the
belief that India fvould obtain all the gold it required through the ovdinary
ohanuels of import. The question was thus laid aside in 1902. No definite
reasons were givon at the time so far as I can ascertain ; but thereasons were
those which 1 ha;.?a now briefly described, and no other. '

“ During the last ten years, spasicodic suggestions had been made for -
reviving the proposal ; but it was not until my friend’s Resolution of last year
that the Governmeont ‘of India wore farmally moved to review tho situation and
caasidor the propriety-of reverting to the policy rocommended by Sir Henry
Fowler’s Commitlee. - When we went I-huroughf; inte the subject, as I pro-
wired Sir V it}mlﬂna that o should do, it seomed to us that there had been sugh
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a change of conditions as would fully justify us in roviving the question, and
not in treating it as & subject which had boen laid aside for good in 1902.

“Hon'ble gentlemen will pardon me for not following them into the
difficult and very large question of the redundant rupee and tho influcnce of
currency on pricos. It is true that we get no gold of Indian production, simply
because we can do nothing with it if it is offered to us. It is also true t}mt
soverecigns still come in freely by trade channels when the halanco of international
oxchange is in our favour. Butin other respects thu position has altered
greatly in thelast decade. OQur currency system has beon through the flery trial
of 1907-1908, and tho need for strengthening our gold holdings has been hrought

-homo to us. Also, to the mind of many ohservers, what I may call the currency

habits of the peoplescem to bo changing. Gold is heing more frecly taken in
payment for agricultural produce. ~There may ho no striking increase in the
"active circulation of gold, but it is certainly hecoming moro familiar and is being
more readily accopted. Rupees, as many helieve, are being replaced by gold in
hoards. Our note circulation is also making great strides. Its rapid increase,
specially since the mnotes of the lowor denmominations were made universal,
goes far to indicato that the people of this country are ready for a handicr
form of currency than silver and for a higher unit than the rupec. All these
changes in India justify us in considering once again whether wo sbould
not embark on the coinage of gold. ~What particular coin wo should
manufacture is perhaps a mattor of detail rather than of principle ; somc
authorities would like to sce a distinctive Indian coin, like the gold wmohur *or
pagoda ; others rogard this suggestion as an autiquarian rather than of
practical value, and would like to seo tho Indian sovereign ora ten-rupee gold
Piece; others again would be content if our mints were empowered to
manufacture the ordinary sovereigns with which we are all fawiliar. I think
myself that the balance of advantage lies in tho third courso; it gives us
the coin which my csteemed friend, Sir Shapurji Broacha, has so happily
described as the cement of the empire; and it simplifics immensely the
issue of our gold in international = trade. For the purpose of discussion
then, I assumo that we shall, at the outset at least, coin sovoreigns if we
are allowed to coin gold atall. The proposal hefore us is thus in its simplest
form, that one of our Indian mints shou}d be opened to the frce coinago of
the sovereign on terms and conditions similar to those which control tho
mints in Australia and Canada.

“ Now, since the debate of last year, this proposal, simplo though it is,
has been subjected to considerable misrepresentations. It hashoen suggested,
for example, that the scheme contemplates a largo loan by us for tho
purchase of gold; that we should force gold upon an unwilling lo on
an enormous scale; and that wo should thereby produce, as 1 think we
should certainly do, a serious fall in the value of silver and considerable
hardship .to the classes in India. It is also suggested that, hetween
buying gold and paying interest on our coinage loans, we should be throwing
awajy large sums of money which are required for oducation, and for tho
oxtension: of railways and irrigation. Taxation would be multiplied; the
gold} would disappear as soon as wo coined it; und our exchango position
would bé as bad as ever., The Hon'ble Sir Vithaldas has ropudiated this
desctiption of his proposal with somo warmth, and I entiroly sympathise
with] him. No such proposal was over dreamt of by any sane and responsible
man! in this country. thurc bas mever been any mtention of horrowing
or of buying gold, or of forcing it upon the poople or ol coining o single
sovereign except from bullion which 1s brought to us voluntarily for the
purposo. - The proposal, which 1 have already doscribed ns simple and
unambigious, is merely to open a gold wint on a small scale with a gold
refiner: a';ttabhed toit, so that we may be able {o Landle cither raw gold
i_r(n:!u1E ho nines, or ornaments and other alloys that may ho offered to us.

.{* This' being the proposal which Sir Vithaldas had, I think, in mind, and
which was plso «in my wmind when I promised to consider it, let us examin.
the Yarguihents of honest critics for and ngainst it. I take first the a.r%u-
ments against it. They are numerous; but I think they may be suitably
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classifiod into three sets of objoctions, namely, that a gold coinage is unneces-
sary ; that it wounld be ineffective in support of exchange; and
that it would be wasteful or even iarmful,  Tho first of these ohjections is
tho argument that gold alrcady comes in freely from Australia, Egypt and
elsewhero, and that there is no necessity for adding to it in ihis country.
Bupport is given to this objection by the very large accumulation of
sovercigns which have grown up in our currency reserve during the last
year and a half of buosy trade. It is also argued that with a suficiently
strong gold rcsorve in London and a sufficiently strong silver reserve in
India, we could get along without a visible gold currency at all.  This viow
is taken hy many who helieve that tho schemo known as the Lindsay scheme,
after the late Mr. A. M. Lindsay, the distinguished cconomist and banker of
Calcutta, is the solution for all currency difficultics in a silvor-using country.
I think that these objections merit the most carcful consideration. I do not
say that they are insuporable. But they are reasovable and have the woight
of high authority behind them.

“The sccond set of objections ig bascd upon tho view that a gold coinage
would have no influence in supporting exchange for the simplo reason that, at
o time of crisis, the sovoreign would disappear. It would stand at a high
premiuu, and there will be no persuading the people to releasc their hoardings
of it for the purposes of export. Until tho sovercign becomes much more
familiar and onters much more™ largely into active circulation, I think this
objoction is, largely true. The question is whethor it is advisablo to take means
to increase the circulation in'ordor to prevent the wholesale disappearance of
the sovereign when exohange shows signs of woakness. '

“The third and most uncompromising group of objections to our gold
carrency -comes from those who consider that the minting of gold in India
would bo wasteful, expensive and harmful. Many compelent observers
consider that it would be wasteful because our new sovercigns would be molted
or would disappear into hoards as soon asthey are issued. I do not think
my Hon’ble friend shares that view, and I bolieve that experience alone
will prove its truth or its falsehood. I would only romark that the hoarding
and the moltin% of ruiees was a constant trouble in the days when our mints
were open to silver. And I personally believe that, if sovereigns can be mado
to replace silver or ornaments :in the hoards of the people, wo shall have
advanced a decided step in the direction not only of greater pro‘saperit-{ but of
greafer stability in our cxchange affairs. Somo of our other critics, howover,
urge that the _sovareig:i is an expensive coin, bocause we get no profits from it,
such as we do from the rupce, and bocause wo should have to bear the loss of
wear and tear. To this objection I cannot attach wvery much importance,
knowing, as I do kiyow, the comparatively small cost at which the gold:
currency of tho United Kingdom was rehabilitated by the late Lord Goschen.
The last argument in this group to which I necd refer is the : suggestion that our!
gold coinago would driw off a largor quantity of gold from the Kuropean
markets than Indja obtains at present, and that consequently business and trade
would suffer in tlie gold-using countries. This argument I must admnit to be
one of the most sérioud in the wholo contraversy ; because, if it is truc, it sets
th¢ whole of the {nterésts of the gold-using conntrics against our proposal. It
is & mattor on which various opinions may honestly he held whother the open-
ing of the mint tp gold would in practice have the offect of cnlarging our gold
imports. It would cortainly have the effeet of hringing in a larger. quantity of
bullion and a smaller quantity of sovoreigns if there were a marginal profit on
the former ;  but woul& it have the elfect of increasing the aggrogate quantity,
of gold of all sorts which comes in:to adjust the halanco of trade ? i

“ I have now stated with perfect frankness the arguments against the 501(]_."
coinage for India. : The;argumerts for such a coinage arc in my Hon’blo
friond’s mind, and some, of them Jjave been skilfully Eisplny'ed in his openin%
speech.  As I understand - the position, lie belioves that the coinage of gold
avould enablo large guantitips. of hullion which are now in tho country to bé
‘converted into logal tender. :Loihelieves that, with greator familiarity, thd
sovereigns “would pass nore frecly into active cireulation.  Ife hopes and T alsg

- . . d 1
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sincorely hope, that, if this consummation is reached, it would diminish the
pressuro upon us for tho coinago of fresh rupees and simplify our oxchango
difficultics. These in their turn aro weighty considerations and thoy are con-
siderations which affect the practieal outlook of the husiness man, who doos not
deludo himself info the iden that the mero opening of the mintg o gold would
immedintely provide a door for {he export of superflious curroncy in the form
of sovercigns when exchange goes agamst us. 1 do not myself sco any near
prospects of that measure'of assistanco; but I readily ndmit that the coinago of
wold, if it leads to o substantial and growing increase of {he active circulation,
will carry us some way in that divection, and consequently in tho diroction of
greator sccurity and of greator stability.

“1 have now, as I undertook to do, laid hefore the Council the pros
and cons of this important and attractivo sabjoct. As I explainod, I can at the
moment do mo more; hocause the whole question, with the views of the
Government of India upon it, awaits the tinal decision of the Scerctary of Stato,

“If his decision shonld moct the wishes of my Hon'hle friend, no one will
bo more gratified than the present Finance Ministor.” )

The Hon’ble 8ir Vithaldas Thackersey : ‘‘My Lord, I must recognizo
that the reply of the Hon'ble Financo Member is very satisfactory; and I
may say that Lo has said more in support, he has brought forward more’ cogent
arguments in support, of opening the mints to the free coining of gold, than I
was ablo to do in my opening speeeh. I min perfectly. satisficd with his assurance
that he is doing his best to get the sanction of the Seeretary of Stato, and thoro-
fore, with Your Lordship’s permission, I bog to withdraw my motion for the
present.” :

His Exocellency the President: ¢ 'hc Iesolution is by permission
withdrawn,” :

GOLD STANDARD RESERVE.

The Hon’ble Sir Vithaldas Thackersey then moved the further Resolu-
tion:

““ That this Council recommends to the Governor Gencral in Council that a subatantial
portion of the Gold Standard Reserve be held in gold in India.”

He said : -

“My Lord, this question has heen threshed out so often in the past
that I will not attempt to weary the Council with any lengthy romarks
on this subject. All the Chambers of Commerce have times out of number
demanded that our Gold Standard Reserve should be held in gold in India.
Thoy have more than once pointed out the danger of either diverting any
amount of this to any other purpose or to investing it permanontly in gold
securities. They have furthor pointed out that, in case of panic or war,
the gold may not be availablo to us when we badly want it, and in that caso
it might bo dificult, if not absolutcly impossible, for India to maintain
a Golg Standard. In these days, when the sensitiveness of the money market has
become proverbial, it is easily conceivable how great will bo the loss that the

ople of this countr{ would suffer, and {o what great extent the Ju'cstigc of

overnmont wonld be les:ened, if there was the slishtest renson fo doubt that
the gold in tho Gold Standard Resorve may not be readily available to maintain
the exchange. All the labour of years in croating confidence in the outside
world will be lost in 0 sccond.  And for what purpose is all this visk incurred ?
My friend the Hon'ble Sir James Meston, who has always proved himsell
a capable and sound financier, and whose clevation to the Lieutenant-
Governorship of the United Provinces is a matter of deep gratification
to all of us, presented last year {o this Council what he enlled the other
side of tho shicld. 1Ie said that zold was loeated in London to simrplify
the duty of the Government of Indin in maintaining the gold value of the
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rupee, as when 1-c|}uircd to support our exchanges it would be immediately
available. Tt had beon mentioncd, moroovoer, in the reply from the Qovern-
ment of Tndin to the Bombay Chamber of Comunerce in May 1907 that
holding liquid gold in India would culail loss of interest which wo at present
earn by investment in gold scewrities. L will, therelore, with Your Lovdship's
ermission, doal also with this argument, The reply fo the first argwmnent
1s that the Jocation of gold in Indin will not at all make the duty ol the
Government of India any movo difficult in wmaintaining the gold value of the
rupes. 'I'he eall on this roserve is made only when it is roquired for export,
and it will be as casy for the Government of India to doliver gold in India
to those who want it in exchange for rnpees ax it is easy for the Sueretary
of State to deliver gold in London. If gold is requived by the Secrclary
of BState when he cannot sell Council Billy, it can e cxportod almost
immcdiately.  As to tho second argument aboul carning interest, I nced only
repeat what has been so often and so unanimously said by all the Chambers of
Commerco in India and by others who can speak with authorily on this
subject, that Government are taking a very great risk by this procedurc. 8o
long as things move smoothly and no storm breaks, this kind of invest-
ment may bring us some income; but it must not be forgotten, as the
‘Bombay Chamber of Commeree wrotoe to Government in 1907, that the
Gold Standard Reserve is being maintained for the sake of scrious emcr-
gencies, and that, should such omergencics arise, it might very easily happen
that it will be extremely difficult to realise rapidly the scourities in England.
Indeed, the stato of the money market brought about by the very emecrgency
would probably be considerably aggravated if it cntailed the realising of
a large quantity of British securities, whereas if the reserve was a metallic
one the position could be at once relieved. My Lord, India is not the only
country .which has to mnaintain a metallic reserve of gold. ‘Ihe United
Btates I'reasury has the largest stock of gold held by any country in the world.
On 81st Degember 1910, it amounted to over 235 millions sterhing—ovor cleven
times our Gold Btandard Reserve. Does the United States Governmont invest
it in gilt-edged securities? . In the samo way France and Rlussia have large
Gold Reserves-—certainly many times more than our reserve. Why do thoy not
invest them P They rightly realise that their credit and honour and existence
stand upon the Gold’l-%.esewe, and they know that it may be required at any
time in an emergency. I wish to speak with great respect of the Secretary
of State’s advisers. They are eminent and honourable men, but it is only
necessary to mention the positions they occupy in the world of London finance
to show that, liuman nature being what it is, they cannot be expected to be wholly
. free from a certain bias; Lord Inchcape is a Director of the National Provin-
. cial Bank of England-a very powerful Bank. Sir Felix Bchuster, Baronet,
is a Director of the German Bank of London, Limited, and also a Governor
of the Union of London and Smith’s Bank, Limited. Mr. Lawrence Currie is
a managing partner in Glyn, Mills and Currie, Limited—a large and poworful
rivate banking house.’ All these institutions are on the list of approved
: Ban.}:crs and private individuals with whom accordi to the on’ble
: Finance Member ‘all our cash. Dbalance is invested in London. Ave the
- finaheiers of this,Governmont less alert than the Secrotary of State's advisers ?
. But, my Lord, a; a.:?:st the advice of these three eminent London financiors,
* the *Becretary of ‘Stato has before him the unanimous recommendation of
. indépendont oxperts woll qualified to give sound advice ou this subjoct who
* constituted the Indian Ourvency Committee ovor which Sir Henry Fowler
presided. This recommendation was to the effect that any profit rz‘na(le on the
coinage of rupoes should be kept in gold as aSpecial Reserve.  The Sceretary
of State is therefore ii_icu;rring & VOry.grave responsibility in  disregarding
: independent advice.
: “ But, my Lord, this does not exhaust our causc for complaint. In addition
. to our Gold Standard Reserve, the Seerelary of Slato has withdrawn 8} million
. pounds of our Papor Currency Reserveand many million pounds more oub of
““our- T'rcasury balances over and above his budget requirements. The cash
“ balances in the hands of ‘the' Sccrctary of State in London in January
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1912 amounted to 174 million pounds sterling, and this year till the 20th
instant tho Sceretary of State has drawn 84 million pounds in excess of this
year's requirements for Home charges, and still we have 10 days to run in this
finpneial year. What is the object in withdrawing such large “amounts from
India? In reply to the Hon'ble Mr. Armstrong’s question in Simla in
September last inquiring whether much larger cash balances- were mow held
in the Homo Treasury than formerly, and if so, the rcasons for this, the Hon’ble
Finance Member gave, amongst other explanntions, ‘tho heavy sales of
Council Bills and telegraphic transfors in oxcess of the requircmeonts of the Home
Treasury.” My Lord, this explanation explains nothing. 1t is only a paraphrase
of the question. In busy scasons, while II)ndin clamours for money, and while
the Bank rato of intcrest on the security of Government paper up to 8 per
cent. per annum, while tho industry and commerce of the country suffor by the
high rate of interest and somelimes find difficulty in getting money at all, tho
Secretary of Btate keeps millions and millions of our cash invested by him at a
nominal rate of interest with the London bankers and financicrs, A more
unsatisfactory policy it . is difficnlt to conceive. If even a portion of the
amount Jying in London had been available with our bankers here, tho present
stringenoy of the money market would not have arisen and the commerce and
industry of the country would greaily have benefited. Apart from the interests
of commerce and industry, which must be dear to us, is it to the interest of Gov-
crnment itsolf and to the credit of India that such a monetary stringenoy should
be allowed to happen when we have the meauns of relieving it ? Is it to India's
credit that on the security of its own promissory notes the holders should havo
to pay in the busy season a high rate of 8 to 9 per cent. per annumn,
which is more than double the rate paid by Government ? How can we
expect ynder such circumstances that Government paper should be moro
ﬁlopular ? In England, every one, from the Chancellor of the Exchequer

own to the humble banker and financier, is seriously coucerned about the
steps to be taken to make the British Consols more popular. At present that is
the principal topic in England. We in India export our available capital
to London and.starve our banking institutions to the detriment of thé
popularity of our own paper. If means can be adopted by which we can
prevent the enormous rise of the rate aof intorest in the busy season, I am
sure, and that is the opinion of many bankers, that the prico of Government
paper would stand at a much higher flguro than now. Apart from this
consideration, we have to bear in mind that this periodical tightness of the
movey market is a great hindrance to our industrial progress. Violent fluc-
tuations are always o be doprecated. In Groat Britain, while the Bank
rate varies from 8 (}wr cent. to b per cent. in the busy season, a differenco of 2
per cent., in India it varies from 8 per cent. to 8 per cent., a difference of 5
per cent. I find from the reply to-day that about 2} per cent. is the average
rate of interest with the London financiers.

“ My Tord, this craving for India's money in London is so great and the
Sccretary of Btate is so much influenced by the London money narket thn
his Council to-day may he said to be one of the biggest financial houses in
London. It is impossible to deseribe the financial operations of the Secretar
of State’s Council in befter words than those used by Lord Morley himself
who, on May 10th last, was the principal guest at the annual dinner of ihe
English Association of Bankers. It is a roported speceh. Ho said after
dinner—({this is not an after-dinner topic, but I may as well speak of it,

if you will allow me) :—

¢ I think that even mnnr of you, experienced men as you are, will be rather astonished
at {be maguitude of the India Odice figures. The caeh Lalance at the present term is
£18,750,000—not rupecs, but pounds—and of that £8,350,000 is pla on deposit at
2 to 3 mouths' credit, and nearly £10,000,000 is lent to first olass firms on unimpeachabla
security from three to five weeks' notice. The maturing and re-lending of thess sums causa
a cash business which amounts to £60,000,000 a year. There arc other details with which
I will not burden youn, but the India Office i responsible in the year 1910-11 for
£160,000,000 (240 crores of rupees). There are other details of further management of
sccurnulated funds of Qold Stnndard-Reserve in this country, which amounts to nprards
of £17,000,000, and of Papee Currency Reserve, which amounts to £7,600,000, Tt is
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obvious, Gentlemen, that the influence of the money market on the movement of these very
Inrge sums muet be considered, and large temporary and permanent juvestments of Indian
balances of various kinds must affeot, to a very considerable degree indoed, the rate of
discount and the movement of the prioea of socuritios. I only venture to brivig that to your
attention ns showing how doeply you are all concerned in the prudent, judicious management
of tho finances of the India Office.’

« His Lordship continued :

¢ 1 only bring that bafore you in order to provent anybo ly in India saying “ Ah | you have
thesa enormous figures, this £160,000,000 but you are denling with our figuros, ”  Yes, we
are dealing with their figures in a sense, but we are dealivg with Dritish capital for the most
part. However,.that mny be, wo are dealing with it to the enormous material advantage of
the population concerned.’

“My Lord, the passage which I have quoted shows clearly that the India
Office, in addition to its regular duties as a supervising agency, has undertaken
the duties also of being a great banking house for financing the London money
market. 160 million pounds, as Lord Morloy says, is an enormous ﬁg;urc, and it
is not to he expectecl that those who control these investments will be easily

ersuaded to relax their hold on our money and leave it free to return to India.

f Tealise therefore that the Boecretary of State may have to face a very strong

ng&osit.ion before he could cpnsent to the proposition which my Resolution em-

bodies. But I am confident, knowing as wo do now so much about Lord Crewe

_after his recent visit to India and his desire to do everything in Lis powor to

- advance Indian interests, that he will stand up for India's right against such
opposition. '

. “Lord Morley anticipated a natural objection from India that he was deal-
ing with our figures, and went on to reply that he was dealing with British
capital. This is surely a novel statement, _

“The whole of our Gold Btandard Reserve, amounting to nearly-18
million pounds, which js in England is the gccumulation of our profits on the
coinage of, rupees. e have circulated amongst the people & rupoe with an
“intrinsic value of only annas ten, and the balance of annas six is carried to the

- Gold Btandard Reserve, Is this British capital? Then, again, we have about
.23 million pounds of our Paper Currency Reserve invested in England in
addition to 5§ millions in gold earmarked for the Paper Currency. Is that
British capital ? Then, again, the large cash balances of the Secrctary of
‘State accumulated by the heavy sales of Council Bills and Telegraphic
Transfers in excess of;the requirements of the Home Treasury. Is that ?British
capital ? I fail to understand the cogoncy of this argument. If yousay that
‘because India raises?loans for railways in England and therefore you should
invest all these funds there, I would ask are the Foans raised there on business
-principles and do those who buy our paper do it as a sort of investment

or themselves or are they doing it to oblige us? Do:Canada, Australia,
South Africa and other British Colonica not raise loans in England ? Do they
maintain in Eungland a financial house to finance, out of their own surplus
money, the London market, or do they use their money for the development
of their own country ? The same argument applics to the loans raised by
other foreign coustries in the London market.

. “My Lord, if our; Gold Standard Reserve is kept in India in gold, we may
be able in timed of ¢mergency to be of service to the London money market,
while under the present policy, in time of emergenoy we may increase their.
difficulties by our neécessity to withdraw the gold. A big money market like
London will not be adversely affected by the gradual withdrawal of gold in
normal times, but in times of trouble it may feol the pinch. With our gold in
India, London will kegp. its necessary stock of gold in the usual way, and in
timos of _trouble wé can holp-ithom with our gold, which will be an
extra reserve. 8o looking from the point of view of England itself, it iy an
advantage that .gur .gold should remain in India. There is n furthor
advantage if our Gold ! Reserve. i3 in India. Government have tried to
Bopulurise currency nofes and ‘meet the wishes of the Comwmercial communities

y making universal currency, hotes up to the value of Rupees 100. Thoy
haVe not beon able fo make all currcncy notes universal because of tho
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difficulty of mneeting the demand of coins on presentation. With a largo
quantity of our gold in India and distributed over all important centres in
addition to the Curroncy Reserve, ou;ﬁsower of successfully meoting any demand
for coing will be enormously increased. As years pass and people got used
more and more to gold coins, it may be possible to make all currency notes
universal. It will be an cnormous advantage to trade and cdmmerce, and at
the samo time it will still further popularise paper currency and largely increaso
its circulation. Those requiring rupees for snall business will get them by
tendering gold coins just as they get small change and copper by representa-
tion of rupees. Time docs not permit me to develop up this argument any
further, but I hope I have heen ablo to show that it is hoth to the advantage
of im;]li_a and England that our Gold Standard Reserve should bo held in gold
in India.

Tt e Hon'ble Mr. Gokhale: “My Lord, I wish to express my entiro
c>ncurrence with my Hon'ble friend in all Lie has said. IIe has stated the case
with that clearness and practical ability which always distinguish his utter-
ances, and I do not think anything more need be added to what he has said. I
heartily support his Resolution.”

The Hon'ble Mr. Dadabhoy: “My Lord, I cordially support this
Resolution. The Hon'ble Sir Vithaldas has very foreibly and Iucidly pointed
out the injustice that follows to-India from the investment of, at a nominal
rate of interest, the bulk of the gold of the Gold Standard Reserve, while money
is scarce here and the Bank rate of interest upon demand loans reaches nt
times the high figure of 9 per cent. It is admitted that liquid capital is
what is most needed in this country, and one of the principal rensons for tho
Government anxiety at the falling exchange 20 years ago was that it retarded
the flow of sterling capilal here. Now that sterling exchange has steadied
and Government holds a largo amount of cash in the Gold Standard Reserve,
much larger than is necessary to ensure suocess to the currency measures,
the request does not appear extravagant that a substantial part of the
Reserve should be held in India. The greater portion of the Reserve now
helps to easo the stringoncy of the London market, and obviously such opera-
tions are not required fur the support of exchange. Why should not then
effect be given to the proposal? The industrial and commercial interests
of India are a matter of supreme concern to the Government. When there-
fore it lies in their power to promote them by relioving the stringency of the
Indian money market by timely and temporary advances to the banks out of
the superfluity of the Gold Standard Reserve, it is only reasonable to expect
that Government will listen {o our prayer. The Hon’ble mover has drawn

- our attention to some of the disagreeablo fecatures of the present situation,
as also to the heavy odds against which we have to fight in inducing a change
of policy in respect of the management of the Reserve. We all sincorely lope
and trust Government will resist the adverse and intercsted influences, and
do to India that justice which is her due.

“ My Lord, the proposal does not involve any serious departure from that
cautious policy which has secured to us a steady exchange. The scheme of
which the Reserve is an integral part does not require the maintenance of a
higger reserve in London than £5,000,000. Tho highest ﬁﬁum suggosted by
experts was £10,000,000. In 1898, when the closure of {he Indian mints to
the free coinage of silver initiated a new policy of currency reform, the idea
of o Gold Standard Reserve was not entertained by Government. In fact, as
has been pointed out by many, we had a gold standard years after. The
proposals which were ultimately adopted by Government after the failure of
the currency legislation of June 1893 to make the rupee convertible at 1s. 4d.,
had been first made public in 1876 by Mr. A. M. Lindsay, as pointed out by
ihe Hon'ble Finance Minister this morning, Alter the slump in the sterling
value of the rupee Jaid on the shoulders of this Government extraordinarily
heavy financial Y'abilities, Mr. Ottomar Iaupt of Paris, following the recent
precedent of Austrin-Hungary, suggested in the I¥nancial T'fmes cerain
relief mensures, the principal foature of which was the closure of the mints.
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Then came tho expert Committces, but apparontly all to no good purpose.
In January 1893, however, the Madras Chamber of Commerce submitted
to this Government for consideration My, Lindsay's scheme, whereby a gold
standard could be adopted without & gold currenoy by the maintenance in
London of a small reserve on the strength of which bills conld be drawn upon
India. This scheme was finally adopted by Government. It will be noted
that in the original scheme a large reserve like the one wo now have was not
contemplated. The author, Mr, Lindsay, followed Ricardo both as regards the
general plan and the amount of reserve. In S8cotland and Ireland, where
similar exchange difficulties had been experienced in the latter half of the
eighteenth contury and removed by arrangements with the Bank of England
for the mnintenance of gold funds, the reserve was never large. Tho Parlia-
mentary Committee of 1804, consisting of Pitt, Fox, 1'oster and others, inquired
into the whole question of the Irjsh currency, and recommonded the creation
of a small gold ?und in London for the purpose of assuring fixity to exchange,
Two members of the Indian Cur::noy Committee, Lords Farrer and Welby,
suggested in an Appendix to the Committee's Report the creation of a Gold
Btandard Reserve. But a large fund was not contemplated. 8o far as the
legitimate functions of the Rescrve were concerned, the consensusof expert
opinion, no doubt, was that it should be held in London. But this does not
militate against 8ir Vithaldas's proposal. The Hon’ble mover does not propose
that the whole of the Reserve should be transferred to India. His rccom-
mendation of transfor relates only to a substantial portion. And to this
there could not be any rcasonable objection. The present strength of
the Reserve is already superfluous. We do not require such a large gold
holding in London for the stability of the sterling exchange. ‘I'he con-
tingency . is extremely unlikely that an adverée exchange would force the
hands of the Becretary of State to exhaust the whole of a Resarveof . five
millions pounds sterli.lg, and would compel this Government to send back the
gold belonging to the Reserve transferred here from London according to the
suggestion of Bir Vithaldas. -Moreover, as a matter of fact, a substantial

rtion of the Reserve is now employed, as the Hon’ble Member has shown, in

nancing the London Banks, TE]& is a purpose so obvicusly extraneous to
the central objcct that the removal of that portion to India would not have
the slightest influence, either present .or prospective, upon sterling exchange.
‘We do not objeot- to Government -putting as much spare cash as it can
command to the Reserve. Our only grievance is, although built up at our
cost, the country is deprived of the use of the Reserve in times of acute tight-
ness,”

‘The Hon’ble:Sir Guy Fleetwood Wilson: I congratulate my Hon’ble
friend Sir Vithaldas od this second excursion into the regions of pure finance
and on the vigour'and lucidity with which he has handled a subject of no small
intricacy and difficulty. He has, as I have alrcady said, the advantage
of me in the freedom with which he can speak on sgubjects upon which
my position, and the position of the Government of India, in relation to the
Becretary of Statejin Oguncil, compels me to caution and cven to silence. He
must not therefor¢ misjudge me if I cannot follow him over all the fleld
which he has operded for ‘us in. the speech to which we have just listencd.
It would, for exa p_le,'g?‘ha*wholl out of place for me to disouss his views re-
garding the financial adviscrs of the Secretary of State, and the influence which
they exercise on the disposition of our Indian resources. The responsibility of
the Secretary of Btate in Council ia one and undivided, and I at any rate cannot
discuss his policy as if it yere the .policy of individuals, I can only under-
take to place before tho Secretary of State the expert financial opinion which
the Hon’ble gentléman represents in India, and to ask that it receives due
%onsilderlittion alopg with the expert epinion which His Lordship obtains in
Longiand. N ! .

.~ “Nor, evenif I had j:he apma;freédom as my Hon'ble friend, would it be
ible for me in the time at my glisposnl to examino with sufficient care the
wide variely of tdpics over which he has ranged. Let me take, for example,
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the question of our high balances. I am quite at one with 8ir Vithaldus in
holding that high treasury balances, whethoer held in Iingland or in India,
are in ordinary circumstances wrong and wasteful, .

‘High balances in ordinary circumstances aro an indication that we have
borrowed more than is actually necessary. But it would require a somewhat
detailod analysis to place the Council in a position to judge whother the recent
history of our treasury balances justifics this rather severe comdemnation. I
should have to point out to what extent moncy hasbeen accumulated in
London to meet large payments for the rodomption of railway debentures
which shortly fall due ; I should have to connoct our opium windfall with the
India Bills which I hopo we aro now on the cvo of withdrawing ; and I should
no doubt have to add a number of other qualifications before I could answer
with confidence the point which my Hon'ble friend has taken. Similarly
with his arguments in favour of lending out our balances to bLanks in India ;
this is also o question to which thore are two sides, and an oxamination of it
would involve a lengthy and probably a somowhat dull dissertation on the
metallic basis of credit in our Indian money market. To take only one other
instance of the wide range of my friend’s specch, I should have to go in some
detail into the theory of the convertibility of our currency notes, if I were going
to attempt an adequate reply to his suggestion for a wider dispersal of our
gold resources as a reserve against our paper currenocy.

‘I must, however, avoid these and other fascinating byc-paths into which
the Hon'ble Member invites me to stray. And I must return to tho literal
%hmsing of his motion, namely, that a substantial portion of the Gold Btandard

cservo should bo held in India. Now, I take it that, if Sir Vithaldas had his
own way, he would transfer 10 or 16 millions sterling from London to Calcutta.
It would come out in sovercigns, and we should then have to decide whether
to keep it in sovereigns or to lend it out, as in London, to the banks and on
approved short term securities. My Hon'ble friend has not said deflnitel
which of these two courses he would follow ; but from the general tenor of his
arguments, I gather that he would not be averse to assisting the industry of
India on reasonable terms. He has drawn attention, in the most reasonable
and proper manner, to the great fluctuations in the rates of interest in this
country, and to the prejudicial effect which these fluctuations must have on
trade and business. He believes that a more liberal bandling of the Govern-
ment balances would stoady the position; and I may, therefore, for the sake
of argument, assume that he would not be unwilling to see our Gold Standard
Reserve, or some part of it, lent out on approved security. Now, if this
happened, it is %ﬂ;e possible that the market would bo materially assisted for
the moment ; & lip would be given to business ; and for a timo the severity
of the bank rate might be mitigated. DBut lot us sce precisely what this would
mean, and what would be the consequenco when conditions changed. . Our
old would be dissipated ; it would have passed not only out of our own hands,
ut out of tho hands of the larger banks, and would have flowed down the
infinite number of small channels through which our currency trickles to the
millions of producers in the country. So far all has gone well ; bul a bad year
comes—amf in India there is a tragic periodicity about bad years——and the
whole situation changes ; or there is o crisis in international finance, and the
markets for our exports are temporarily closed. The oceasion would thus
present itself for the use of our gold. We should be asked to export it
romptly and in large quantities to prevent a wholesale collapse of exchange.
ut where should wo turn for it in response to this demand? We should
have to realise our seccurities; we should have to call it in from the banks,
The sovereign would already be, as it always is when the balance of trade
is against us, at a premium; it would have practically disappenred from
circulation ; and large quentitics would be obtainable only with the greatest
difficulty. By calling in our stock, wo should at once raise the premium
on gold ; we should increase alarm and we should precipitate a ponic. The
very people on whom we were forceclosing would he these who could Wworst
aﬁorcP to meet our claims. Ixchange would go down with a rush, and
commercial disaster might follow. I can imagine no more calamitous position
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than to have our Gold Btandard Reserve, or an sﬁ‘hstantial part of it, out of
*our own hands in this country at a time of real difficulty.

“ But let us take the other altornative. I.et us assume that we are able to
resist tho desire of the market for our gold, and to maintain it in fluid form,
Woe should then have large quantities of sovereigns shut upin the vaults of
Tort William, dormant and inaccessible. In this condition they would remain
until required for export in support of exchange. Now, what would happen
when &ley are 80 required ¥ Presumably, the demands for bills on London
would be greater than the supply, and our import merchants would come tous
and buy our sovereigns, in order to send them to London in the absence of
bills at a reasonable price. They would obtain sovercigns from us; ihey would
then have to arrange for freight ; they would have to insure the consignments ;
and they would bave to bear the burden of interest in the interval between the
purchase of the gold and its delivery to their creditors in Europe. They would
thus pay all expenses of freight, insurande and intorest, hesides the risk of loss
ot deEy in transit. Would your import merchant prefer this process to the

altornative process of coming to our Comptroller General and buying a telegra-
phic transfer on London, which could be cashed with absolute security by his
creditor next day P )

1 think there is little doubt which of these two alternatives the ordinary
business man would prefer. It would almost certainly be the latter ; and the
lattor is precisely what the Goyernment of India offer to the mercantile 1]:::I.JJ.)lic

. under existing arrangements, while the former is what my friend 8ir Vithaldas
" would substitute for it. Itsbems to me that there is no real comparison
- between the inconvenience onithe one hand of having gold locked up here, six
- thousand miles from the pointiwhere it is wanted and where it can be effect-
! ively employed, and the convenienoe :on the othor hand of holding a large
| quantity of gold or socurities which presumably closely approach gold in their
. stability, which we are in a position tosell by cable the moment that it is
| wanted and gt the place where it is going to be used. _

! -1 “@ir Vithaldas has 'suppof‘ted his arguments by a number of subgidiary con-
. siderations in favour of : movipg our gold from London to India. He points
out, for examfﬁle, that other great countries keep large reserves of liquid gold in
their strongholds. T am not quite clear of the extent to which he is- thinkin
of gold which is stored: by Government to provide for the. encashment o
convertible notes, and I think it will be'found that, in the countries which he
mentions, a considerable‘proportion of their holdings is necessitated by the size
| of their paper currency..; He also¢ urges that our gold would be useless to us
 iniLondon in the event of war or panic. If by panic he means an acute
financial crisis, I can only repeat what I have said hofore in another connection,

! that‘the Secretary of State has deliberately accepted full responsibility for makin
| the reserve availablé when required for the purpose for which it was createcf
: In the event of war, 1 do not see how our gold would be in any degree more
! useful in India tlm.r'n in London. : If the trouble were in this country, we should
. have all the anxicty and expense of protecting it. 1f the war were in Europe,
v it: might be ?erfecl!ll impossiblel-to ship geld from India to the European
" markets, and it would rémain: usdless in our hands. Finally, Sir Vithaldas has
- alluded to the feglin that the- gold réserve is our own money and that, as a
_matter of national riggi it should’ bé in our own country as a visible possession.
I _'_kéo'w that Buchi a gertiment existsj and I am far from despising sentimment
~ even in financial - matters; but *1 ‘catnot seriously think that it should be
weighed for a morhent against the practical convenience and value of holding
: our gold in the place where it can: best serve the interosts of India. It is for
. this reason that I, much:regret' that I am unable to accept the Hon'ble
- Member's motion.?{ 7 R

* . The Hon'ble Sir :Vithaldas!D. Thackersey: “ My Lord, I very

" much rogret that. Governinont: area not willing to aceept my Resolution. I
shall not long detain the Council in' reply to the several arguments advanced. :

- by.the Hon'ble Fingnce: Meinber, becausa the impression left on my wind ,
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at the end of his speech was, that the arguments he advanced against the
proposition wcre so weak that I need not go into the details of them. I only
therefore touch two or thrce points in lis specch. Ho said that the policy
that was followed in London wns the policy of the Becretary of State in
Council and not of individual members. I did not at all say In my specch
that it was not so. The policy, of course, is the Secrotary of State's poliey ; but
what I pointed out was that the SBecretary of Btate was advised 4y people who
had also other than India’s interests to guard. The statoment* which the
Hon’ble Member has placed before us in roply to my Hon'ble friend
Mr. Armstrong’s question clearly conflrms my contention. It shows that over
10} million pounds sterling have been lent to approvers, not nococessarily joint
stock banks, and that about 8% millions have been deposited with approved
banks. On 3 out of the 8 approved banks as mentioned in the statement the
Secretary of Btate’s advisers sit as Directors or as Governors. I leave it to the
Council to judge whether a man can act in two positions v justifiably. If
we put the mzﬁzﬁem of the Bank of Bombay and the Baﬂ of Bengal and
the Bank of ras on Your Lordship’s Council, I am quite sure they will
give strong reasons why our monfly should be brought here, and they will point
out to the Hon’ble the Finance Member excellent sccurities on which thoso
funds can be lent. I have not the elightest doubt that our money in England
is being lent on securities ; but I say that we can lend money also on good
securities in India with great advantage to ourselves. I will just read a few
lines, from a report published in the T'imes of India, of an incident during an
instructive discussion of Indian commerce following a well supported dinner of
the London Chamber of Commerce at tho Trocadero in February last, which
shows how things move :

¢ Soon after wo bod a somewhat amusing reminder that, in monetary matiers at lenst,
the sense of reciprocal obligation to India is not so strong as it might be-on the part of those
who represent city banking interests on the India Ceuncil. Giviog nsa reason for the
inadequacy of the flow of British ocapital into India, the existence even now of the old
pmjﬁioas bsvin%their origin in the imhbilitz of the rupoe, Sir Felix Schuster, member of
the Becretary of Btate’s Council, said that the duty of Government was to lu]:Fm’t the policy
their predecessors laid down by building up their ourrenoy reserves in times o prouperit{ 20
that exchange might stand severe tests such as that through whioch it passed two or hree
“years ago. Someone (I think it was Mr. G. W. R. Forrest) called out, “ yes, build up the
gold reserve in India.”’ The shaft went home, and Bir Felix, thrown off his habitual guard,
made a remark he would much rather bave left unsaid, as was olear from the incomplete-
ness of his sentence : “ Not only in India,” he retorted, “ but on our side as well; we can
do with it here, and I sometimes wonder . . . . *’ (he left the sentence incomplete).’

“ My Lord, we say we can do with it here to the greater advantage of
India.

“ Then the second Eint in the Hon’ble Member’s speech was that if we
brought all our gold to India, when the balance of trade went against us, we
should have to export gold, and that would be a great inconvenience to
merchants, I admit the cogency of the argument so far, but, during the last
11 or 12 years, how mnney times have we had to send gold to England? It was
only in one year, in 1908, and every other year wo have beon acoumulating our

1d standard reserve. Only once in 11 or 12 ycars if thero is any occasion
or merchants to export gold, that cannot be called any great inconvenience
compared with the great benefit which India would derive with a gold reserve
here. Then he said that merchants would prefer telegraphic transfers instead of
exporting gold. I did not gropose that wo should export gold always. In tho
usual way the Secretary of Btate would draw on India his Council Bills, and tt_;e
money necessary to be sent out to England for home charges would be drawn in
the usual way, and for that purpose you have not to oxport gold. It is only
when the balance of trade gaes against us that the occasion will arise, and that is
very rarely, say once in 15 or 20 years. Again we aro told that the Becretary of
State has taken full responsibility for the present policy. Well, that does not
satisfy us. ‘Whoever may take the full responsibility, the everyday loss 1s
ours, and we arc not quife satisfied Dy simply an assertion that those who
manago our currency and our reserve, assurc us that in time of war or

* Fid: Appendix.
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emergency our gold will be” made availablo. Wo say wo want it here,
it is our gold, and it ought to remain here. I have already pointed out
in my speech that all civilized countrics in the world have gold rcserves, and
I will give you a few figurcs: United Sfates treasury 233 miillion pounds,
Russia 180 willion pounds, France 181 million pounds, Australin 566 million

ounds, Bank of England 81 million pounds, and so on. Tho real rcason
1s that the gold reservo in tho London Bank is so low that thoy cannot afford
to send our gold here.  We must recogniso this; it is no use arguing
against facts. The London gold reserve is only 31 million pounds, and the
‘London financicrs fear that -they might be inconvenienced. My personal
opinion is that they won't feel the pinch, if we withdraw our gold gradually.
; At the same time they will fecl the pinch more if we have to withdraw
i our gold in times of cmergency, and 1t is for England’s sake also that
! our gold should be here. At least twice or thrice, the Bank of Englanq%
had to go to France for geld. Well, I think it would increase the prestige o
Great Britain to como to India for gold rathor than to go to France or any
other foreign country for gold in times of emergency. My Lord, although
Government may not be able to accept this Propc;sition as & whole, I hope.
the Government of India will take seriously into consideration the position
in which the industries are placed in India in the busy scason owing to the
riso in the rate of interest. I have already said that the Bank . te goes up to
8 or 9 per cent. I will read to'you a I:amgm{éh from the speech of the Hon’ble
Sir James Begbie, who is the senior banker in India, and whose excellent
work has been recognised by Govornment only the other day by honouring
him. Ho said :

* You also know that as regularly as one season suncceéds another, Bank rate rises from
the minimum in the monsoon months to its maximum in the winter and spring months, and
that the maximum may be anything from seven to nino per cent., nine per cent. being the
highest poiut for a good many years past. It is inevitable under conditions in India that
this regular wexing and waning of Bank rate should occur, but is it inevitable that the
movement should be Bo extreme and especially that the rate should be so conslantly forced to
such high levels 2 I think not. The greatest factor in forcing up the rate is the great
volume of money that is taken off the market by Government nug locked away in the Treasury
vaults. . That money is released in bulk only {hrough payments for Council bills, that is, after
the. public have either voluntarily sold their produce for export or been obliged to part with
it under the pressure of a high Bank rate as frequently happens.’

“ T hope the Government of Indig will seriously consider this position, and
devise some policy by which the Bank'rate may not go so high. Even our high
cash balanco in India might be utilized for the purpose, but I think the rate
of interest in India ought not to rise above 64 or 6 per cent.

“ My Lord, I think the question isof such great importance that I hope
the Couneil will aceept my Resolution.”

The Qouncil divided :

Ayes—24.

The Hon’ble Pandit Madan Mohan Malaviya, the Hon'ble Nawab Abdul
‘Majid, tho Hon’ble Raja of Pnrtabgarh, the Hon’ble Raja of Mahmudabad, the
. Hon’ble Maulvi Shams-ul-Huda, the Hon’ble Raja of Dighapatia, the Hon’blo
;Maharajadhiraja Babadur of Burdwan, tho Hon'blc Babu Bhupendranath Basu,
the Hon’ble Mr. Sipha,ithe Hon’ble Mr. Ilaque, tho Hon’bﬂ) Nawab Saiyid
Muhammad, the Hop’bléhir. Subba Rao, the Hon’ble Raja of Kurupam, the
‘Hon’ble Mr. Gokhale, the Hon'blé Mr. Mudholkar, the Ion’ble %ir €ecil
Graham, the Ilon'blé Sir Gangadhar Rao Chitnavis, the Hon’ble Mr. Dadabhoy,
tho Hon’ble Mr. Shafi, the . Hon'ble Malik .Umar Hyat KXhan, the Ilon'ble
Maung Myec, tho Hon’ble Mr. Jinnah, the Hon'ble Mr. Bhurgri and the
Ion’ble Sir Vithaldas D.:Thackersey.

Noes—33.

_ His Honour the Tientenant-Governor of DBengal, Ilis Excellency the
Uorunander-in-Chief, the Hon'ble Sir Robert Carlyle, the Ion’ble Sir Harcourt
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Butler, the Hon'ble Mr, Syed Ali Imam, the TTon'ble Mr. Clark, tho ITon’hle
Sir Guy Flcetwood Wilson, the IHou'ble Major-General Sir M. H. 8. Grover,
the Hon’ble Mr. Maclagan, the Hon’ble Mr. Porter, the ITon’ble My Sharp,
the Houn'ble Mr, Enthoven, the Hon’ble Mr. Wheeler, the ITon’ble M.
Brunyate, the Hon'ble Sir A. H. McMahon, the Mon’ble Mr., Lyon, the
Hon’ble Mr. Saunders, the Hon'ble 8ir Jamos Meston, the Honlble My, Gordon,
the Hon'ble Surgeon-General Sir C. . Lukis, the Ilon’ble Mr. Fremantle, the
Hon’ble Mr. Vincent, tho Hon'ble Mr. Carvr, the Ion'ble Mr. Arthur, the
Hon'ble Mr. Fyife, the Hon’ble Mr. Phillips, the ITon'blc Mr. Mevedith, the
Hon'ble Mr. Gates, the Hon’blo Mr. Slacke, the Hon'ble Sir Charles Stewart-
Wilson, the Hon’ble Mr. Dempster, the IHon'blo Sir T. R. Wynne, and the
Hon'ble Mr. Kesteven.

So the Resolution was rejected.

 [4t this stage, the Hon'ble Stk Guy Frerrwoop IWiisox, Fice- Presi-
dent of the Council, took the Chair.)

INDIAN COMTANIES BILL.

The Hon'ble Mr. Clark : “Sir, I move for loave to introduco a Bill to con-
solidate and amend the law relating to trading companies and other associntions.

 Government, 8ir, hold that the time is now ripio for a further revision and
consolidation of company legislation in this country. The oxisting law on the
subject in India is contained in the Indian Companies Act of 1882, which was
modelled on the English law in force in 1877. Bince 1832, the Indian law hns
been added to by four amending Acts dealing with mattors of relatively minor
importance, while the substantial additions which bave been made to the
Inglish law by a long series of Acts passed Letweon 1870 and 1003 have not,
with the exception of the matters contained in the four amending mensuros to
which I have juet referied, found a place in the Indian law. In England,
since 1882, there have been no less than thirteen amending Acts, culminatin
in 1907 with a comprehensive amending Act based on the recommendations o
a strong Committee among the members of which were some of the most
eminent company lawyers of the day. This Act was followed by the Compnnies
Consolidation Act of 1908, which consolidated the English law into a convonient
code. The differences which now consequently exist hetween the Indian and
the English law, in themseclves form strong ground for legislation. ver since
we have had any company legislation in India, the advantages of having our
company law as similar as possible to the English law has been recognised by
the ﬁdmn Legislature. ’I]]):): Indian Act of 1857 was a reproduction of the
English Joint Stock Companies Act of 19 and 20 Victoria. The Indian Act
of 1866 copied the Tunglish Act of 1862; and the Indiun Act of 1882 (the
present Act) followed, as I have already said, the additions made in the
English law up to 1877. The advantages of such assimilation are
evident. The English law has been studied and commented on  compre-
hensively, and in adopting it, wealso inherit the wisdom of the many
learned persons who have devoted their timo to its exposition: and when
it is necessary to carry a case up to the Privy Council, it is manifestly con-
venient that the law which is to be argued in English should be substantially
the same as the English law., Assimilation of the law also tonds to produce a
feeling of greater sccurity in thoe hreast of the British investor whose capital we
wish to attract to this‘country. Astho Board of Trade pointed out in 8 Memo-
randum on the Company Laws of tho Empire laid before the Imperial Con-
forence of 1907, assimilation fwould tend to increase the confidence of the
home investor in companies registered in India and in the Colonies, and the
result might well be a greater willingness on the part of capital from home to
flow into Indian and Colonial undertakings and entorprises.’

" “Binoé 1882, there has been a great increase in the number of joint stock
componies in India. In 1885-86, there were only 767 companies at work
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with a paid-up capital of 21 crores. In 1910-11, thore were 2,251 companies
with & paid-up capital of 64 crores ; in other words, tho number of companies
and their paid-up capital has trebled since, tho legislation of 1882 came into
force, I think it wiﬁ be genorally recognised that with this great inorease in
business, with the evidence before us of the frequent amendments in company
legislation which it has been found necessary to make in England, Government
cannot be held to have been premature in having taken up the amendment of
the company law of India. : .

“From what I have said, Hon’ble Members will have anticipated that the
Bill follows very closely the provisions of the English Act of 1908. We have not
only adopted its principles but have aimed at reproducing as far as possible
its language and arrangement. "We have, however, Frescrved the provisions of
the Indian Act in certain instances where the law of this country can olaim to
be more advanced than its elder gister, and wo have added two ontirely now
provisions of some importance to which I shall presently refer.

“The Government of India took up the matter in 1009 and a circular letler
was addressed to all Local Governments and Administrations asking for their
opinions as to the suitability of the provisions of the English Act for adoption
in India. The proposal to legislate has met with pmcticaﬁy unanimous support
from the authorities consulted. Buch criticisms as have been made have
been mostly in the direction of suggesting that the English law does not
go far enough and that Government should take greater powers of control. A
somewhat different point of view has been put forward by the Bengal
Chamber of Commerce, and it is one which deserves careful consideration.
The Committee of the Bengal Chamber suggest that it is questionable whether
such an elaborate procedure as is prescribed by the Act of 1908 is
necéssary = or desirable in India, and they thought that in the Indian
Bill it should be possible to omit some of the details preseribed in the English
Act. The Committee, however, pre:[enéd not to make any definite Proposa]s
as to matters which might he bmitted until they had seen the actual Bill. The
Government of India recognise the imgrta.nco of the point, but it has seomed
better to leave the question over until they have received the detailed sugges-
:i;msB 'i)lfl the Chamber after they have had the opportunity of fully examining

e .

“T now turn to the otber class of ériticism, namely, that the English law
does not go far enough in the direction of Btate control. BSuggestions of very
varying scope have been made to us, some of which go so far as almost to
require Government t§ undertake that a company should pay satisfactory
dividends to its shareholders. As I said in connection with the Assurance
measures which have jjust passed through this Council, I fully recognise that
in India the Btate j:nustf{m l[;repa_red to accept heavier responsibilities than in
Western countries; but.g}l ope I shall carry with me the approval of Council
when I say that in such!legislation as this, the ideal to be aimed at is the
minimum of Btate intérference .compatible with the due protection of the
investor. We- have jncluded two, und only two, provisions working in this
direction which do not:appear in the British Act. Two may scem a small
number, but they both provisions of some considerable importance.

: “Clause 109 pf the English Act. provides that the Board of Trade may
appdint ono or more "pompetent inspectors to investigaté the affairs of any
. company on the §pplication of a certain proportion of the shareholders. In
the Indian Bill w propose to go further, and to provide also that where the
Registrar, on peruspl of any document which the company is required to submit
. to him, considers that apy further information or explanation is necessary,
. and whore, after cajling;on the company to submit such information, he cither
" does not receive it or'isof opinion that an unsatisfactory state of affairs is

disclosed, ho shall foport tho circumstances of the case in writing to the Local
Government, and it‘.&bg:.ll; be open’ to the Locul Government fo appoint an
inspector. By making this provision for an inspector to be appointed without
- any action being foken on the part of the sharcholders, we hope to some
extont to guard ag}:.tfinst u_bli‘.ses ¢recping in through apathy and lack of initiative
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on the part of the sharcholders, who in India eannot be accepted to be so alive
to their own interests as in an European country.

“The other matter is in connection with audifors. In scotions 112 and
1138 of the English Act, the ap'mintment, remuneration, powers and duties of
auditors are fully provided for, but nothing is snid as to the qualifications o
the men who are to act as auditors. In India tho quostion o théir qualifica-
tions is ono of supremc importance. The Bombay Chamber of Commerce
referred to it in their letter on the subject of this lezislation, and I had the
further advantage of discussing it with their Committee, us the Hon’ble Sir
Vithaldas Thackersey will remember, when I was last in - Bombay. What we
propose is, in adopting the English provisions, also to provide in the Bill that
no person, other than a person holding a certificate from a Local Government
entitling him in that bebalf, shall be appeinted auditor of a company. In
this country it would cleurly he going too far to lay down that no one shoulcd
act as an auditor who is not n Chartered or Incorporated Accountant. Such =«
provision would mean an undue restriction on business. But we hope by
requiring suoh certification hy a Local Government to establish a standard
which will at least facilitate the elimination of the incompetent 1y the refusal or
the cancellation of the certificute. I amn also to say that the Government have
under consideration a scheme for starting schools of nccountancy for the trainin
of auditors at suitable contres under the control of Locnl Governments an
for the establishinent of examinations in connection with the proposed .Govern=
ment certificnte, My Hon'ble friend the Member for Education is interest-
in@{ himsclf in this matter, and we hope that a scheme on these lines will not
only produce in time a sufficiency of thoroughly qualified accountants to mect
the increasing demands for such work in Inﬁia, but will also result in opening
up a lucrative fleld of employment for Indians who should be well adapted for
the work but at present enjoy few facilities to become qualified.

‘ These are the only two matters in which Government as at present
advised propose to go further undor this head than the English law, but I
ought to point out that by the mere adoption of that law ns it stands, we are
greatly improving the present safeguards, especially in the direction of affording
shareholders closer control over companies in the earlier slages of their
formation. I will briely mention the more important of those provisions.
The first is the ¢statutory meeting’ which every company limited by shares
and registered after the commencement of the Act 1s required to hold within
a period of six months from the dnte on which itis entitled to commence
business. At least ten days beforc this meeting is hold, the Divectors have to
forward to every member of the company o report called the ¢ statutory report,’
which must be certified to by not less than two Directors of the company and
must contain certain specified itemns.of information regarding the position and
constitution of the compnny. These provisions thus compel the Directors to let
the shareholders know the exact financial position in the early stages of the
company’s history. 1he provisions in regard to the appointment and qualifi-
cations of Directors have been mads much more stringent, and clauses Eea.lmg
with the prospectus of & company require much fuller information to be given
than heretofore including among other items the names of Diroctors and their
interest in tho company, the cstimnated amount of preliminary expenses, the
amount paid or intended to be paid to the promoter, and the minimum sub-
scription on which Directors may proceed to allotinent, Other clauses proscribe
restriotions on proceeding to nllofment and on the commencement of business.
I have already referred to the subjoct of suditors, whose appointment, remunera-
tion, powers, duties and liabilitics are now very sirictly prescribed, and I ma
also mention another provision by which all companics situated oulside Britis
India, but operating therein, are required to make certain information available
and to have a recognised agent in India to accept service of process or any
notice which may have to be served on the company.

“ While, generally speaking, we have followed tho English law with an
almost slavish exactitude, there are ono or two points on which it has been
necessary to depart from it. Ihe most important of these is in rogard to the
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winding-up of companies by order of the Court. 'Wo have decidod to rotain in
the main the procedurc of the existing Indian law in place of the provisions
introduced iuto the British law by tho Companics Winding-up Act of 1890.
In the United Kingdom, important functions are excrcised by the Board of.
Trade, by Official Reoeivers and by Committees of Inspection ; but Government
consider that it would be premature to attompt to create a corresponding
machinery in this country. “They therefore have left the discretion in the
matter of winding-up in the lm.ntfs of tho Court, They have also retainod the
provisions of the existing Indian law in respcct of the annual balancc-sheet
which can fairly claim to be more complete than the provisions of the English
law. The other matters on which modifications have been made in the English
law are of minor importance.

* I am afraid, 8ir, that I am taking up a vory large amount of the time of
Council, but there are two matters of oomdderab{e importance with which we
have not attempled to deal in the Bill, and I think I ought to say a fow words
about their omission. The first of these is the question of Managing Agents, a
problem peculiar to this country. The activities of these very usegul persons,
and their relations to the companies whose affairs they manage, have from
time to time been open to attack, and it has Heen su%gosted that this Bill
should more strictly regulateiand define their position. Government have not

-seen their way to take actibn on this difficult matter which brings us up
against the law of contract ; :but when I say that, I do not wish to suggest for
a moment that we are shutting the door against legislation, if practicnble sug-
gestions are made to us before this Bill becomes law. I should like, howover,
to place one consideration before Council. A Managing Agent either is a
Director or is not a Director iof the company he manages. In the formor case,
which I believe is the commonest, he will como under the provisions of the
Bill for Directors, and the definition of * Director’ in the Bill makes it olear
%mt, whatever the title chosen for the governing body, the rules which apply to
Direotors apply also to persops who stand in the position of Directors. In the
first case, thercfore, he will be subject to the safeguards and penalties prescribed

n the case of Directors. In the latter case, where the Managing Agent is

ot o Director, his relationship with the company is governed by contract and -
the Bill makes it necessary that every material contract should be disclosed in
the prospectus. At any rate, therefgre, full publicity is secured asto the

_‘nature of the relationghip. L '

: “ The othor even more thorny. question with which we have not seen our
way-to deal is- that of 4 Banks o of buvinesses which with varying degreo of
acouracy prefer-to chll themselves Banks, This is not & specially Indinn

roblem ; the recent Jfailure of the Charing Cross Bank: in England, and
thé. appalling abuse iof  the depositors’ conlilence which it disclosed, will
be fresh in tha'z::liem"p of CQouncil. The evil which wants a remedy is
thét poor and unéducated people aro attracted by the word ¢ Bank, * thinking
that 1t necessarilfrl implies security and stability, and unecrupulons persons
acdordingly apply tho; term to any speculativo husinces in order to attract
investors and deppsitors. But how is the use of the term to be restricted and

how is banking usinéss to be defined for the purpose? Govermnent will e
very willing to cpnsider any suggestions, but 1 must confess that the more I
think of it the
buliness, how to cbntry] it when, you have defined it, and how to avoid interfer-

inP with the legitimate husiness.of firms carrging on partly banking and partly
other operations.. | I understand that informed opinion in the United Kingdom,
where the quest.iog wad stirved-up: again by the Charing Oross Bank smash,

wore 'dificult the .problem appoears of how to define a banking

is against attempting to, legislate, and wo may well hesitate to rush in where
more experienced legislators foar t9 tread.

= “T'his, 8ir, in} .moroscnses thah onho is a hig measuro. The Bill deals with
big inturest, and.in.the niere ‘mattor of bulk runsto 323 clauses and 31 pages
of Schedules. - Itmay!. 1,\:'51], be that in: such a mass of material those intcrested
will: find subjecfs for criticism iand objection. I can only say that Govern-
niept have.no desite to htircy, this legislation through; that every scope will bo
given for eriticisin ; ‘and that all opinions will be duly weighed ; and I shall
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hope later on to have the advantage of personal discussion upon it in the differcnt
commercial centres of India. No legislation can provent fraud or altogether
indomnify the investor from the dangers of an incurable optimism : all you can
Lope for is to make the Sath of dishonesty more stony and the vagaries of
ignorance less liable to disaster. I should bo sorry if the impression were
created that Government is undertaking this legislation owing to there being
any widespread canker, in Indian commercial circlos ; though bad oases have
occurred from time totime, here asin other countries, there is no ground for
such a supposition. But we ought to have the best Act we can and I am sure
that, as in other recent commercial legislation, I ¢an count on the assistance of
the important Chambers of Commerce and of all those intercsted in commereial

law, in helping us to get it."

The Hon’ble Sir Vithaldas D. Thackersey : * Mr. Vioe-Prosident, I
heartily congratulate Government on introducing this Bill in this Council. I
have no opportunity of going through the several scotions referred to by the
Hon’ble Member, and therefore I am not pared at present to go into the
details of the Bill ; but on the principle of the Bill, I think commercial com-
munities are at one that this Bill is not brought forward a day too soon.”

The Hon'ble Mr. Mudholkar : “Sir, I had an apportunity - of express-
ing my views in regard to the proposed legislation a year or so ago. On that
occasion I expressed my concurrenoe in the proposal that the amendment
of the Indian Companies Act should be undertaken. I have studied the
English law and I consider that the new provisions introduced into the English
Companies Consolidated Act are very desirable, and should be brought into our
code also, There are of course several matters in regard to which slight altera-
tions may have to be made, necossitated by the difference in the circumstances
of the two countries. But there is no doubt that the English Companies Act
of 1808 provides more safeguards than the old law, and that such safeguards
are required in India also. It is not necessary to refer to these things specifi-.
cally on this occasion. We shall have to go into these matters when the time
comes, But with regard to the nocessity for lcFislat.ion on the lines which
Government propose, I agree with the Hon’ble Member. The Conference
which I have the honour to represent, the Indian Industrial Conference in
which Indians and Europca.ns join on more occasions than ons, dealt with the
subject and expressed its view that the time has come for nssimilating the
Indien law to the improved English law. With these general observations,
I heartily congratulate the Government and the Hon’ble Member on the steps

which they propose taking in the matter. "

The Hon’ble Sir Ceocil Graham: “ Sir, I should Jike to join other
Hon’ble Members in congratulating the Govornment and the Hon'ble

Member in charge, for having brought this Bill in. The whole of the com-
mercial community, I think, are at one in wishing for this legislation ; but ax
the Hon’ble Member has pointed out, the Chambers of Cominerce preferred to
wait and defer expressing their opinion on the details until the actual Bill was
before them. However, the Hon'ble Member has promised us plenty of time
to go thoroughly into the details and see how far the English Act will fall in
line with the conditions governing commerce and business in India. 'Thorc
is only one thing I should like to ask the Hon'ble Member, and that is if he
has any information he can give us as to how the English Act has worked in

England so far.”

The Hon'ble Mr. Clark: “8ir, I am very much obliged to Ilon'ble Mambers
for the cordial reception they have given to this Bill.

“As regards the question which the Hon'ble Sir Cecil Graham has
raised, we are expecting to receive a report from the Board of Trade in London
on the subject of the English Act as applied to India and I imagine that in
that report they will inform us as to whether any of the provisions of the Act
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of 1908 havo been found not to work well.  We had to introduce tne Bill before
recoiving the report so as to avoid any risk of not getting it introduced this.
session,”

‘The motion was put and agroed to.

The Hon’ble Mr. Clark introduced the Bill..

The Hon’ble Mr, Clark moved that the Bill together with the Statemnent
of Objects and Reasons relating thereto be published in the Gazette of India in
English and in the local official Gazettes in English and in such other languages
as the Local Governments think fit.

The motion was put and agreed to.
The Council adjourncd to Monday, the 25th March 1912.

W. H. VINCENT,
Secretary to the Government of India,
Legislative Department.
CALCUTTA ’
The 30th March 1912.

APPENDIX.
Bualances sn the Home Treasury at the entd of each month.
£
April 1911 " . . . 15,766,171
May » .. . 18,222,451
- June " . . . . 18,989,029
July ”» .« .. 18481712
August » . . . . 16,552,602
September ,, . . . . 17,459,711
October » . . . . 15,131,632
November . . . . 15,000,691

December , . . . 15,292,038





